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W ith this experience, I should 
think l&at it is rather early that the 
change is being made in the law. 
Unless and until it is proved that 
the State Governments w ill not be 
able properly to handle these sub­
jects, I am of the view that the ori­
ginal idea ol the Constituent Assem­
bly that this was a proper subject 
lor Iftie States should not be entire­
ly  given up. Now, by this amend­
ment we are putting this subject in 
the Concurrent List for all time so 
that we are giving to the Cen­
tral Government powers which, 
they being the more power­
ful, will always exercise. We know 
of article 254, w e know of other a r­
ticles, whereby when power is given 
to two bodies, the more powerful 
body will always exercise that power 
and not the less powerful one. When 
we have got provisions like article 
254 in tftie Constitution, a law made 
by the State Legislatures w ill not 
have precedence over the law made 
by this Parliament. Therefore, my 
humble submission is that if we enact 
a law like this, it would mean for all 
time— unless the Constitution is chang­
ed again— that this Government shall 
exercise the powers which were given 
to it by the Constituent Assembly in 
its wisdom only for five years. This 
w ill be the result.

I have neard the speech of Shri 
More. He has drawn our attention 
to article 248. I may humbly tell him 
that article 248 was put in the Consti­
tution deliberately. We do not want 
that kind of federation in India in 
which the States are totally in­

dependent of the Centre and are sub­
ordinate to it only in respect of mat­
ters in which specific powers were 
given. It is a kind of unitary Federa­
tion.

Mr. Chairmaii: I think the hon.
Member w ill take some time. Now, 
it is time for the Private Member^ 
B u s in e s s .

COMMITTEE ON PR IV A TE  MEM- 
BERS» B ILLS AND RESOLUTIONS

Shri K asllw al (Kotah-Jhalawar): I 
beg to m ove: ’

**That this House agrees with 
the Eleventh Report of the Com­
mittee on private Members* Bills 
and Resolutions presented to the 
House on the 8th September, 
1964.»»

Mr. Chairman: The question is:

‘T h a t this House agrees with 
the Eleventh Report of the Com­
mittee on Private Members* 
Bills and Resolutions presented 
to the House on the 8th Septem­
ber, 1954.**

The motion was adopted.

RESOLUTION re: R A TIO N A LISA ­
TION SCHEMES IN TEX TILE AND 

JUTE INDUSTRIES— oontd.

Mr. Chairman: Now, the House will 
resume further discussion on the 
resolution moved by Shri P. T. 
Punnoose regarding rationalisation 
schemes for the textile and lute in­
dustries.

On the 27th August, Mr. Punnoose 
spoke for about 41 minutes and con­
cluded his speech. As he availed him­
self of the full time assigned to him, 
he is foregoing his right of reply. Out 
of the three hours* time allotted for 
this resolution, two hours and 19 
minutes are left for its further dis­
cussion. That means the discussion 
of this martter will close at 4-49 p . m . 
roughly.

With respect to the amendments, I 
would like to bring to the notice of 
the House that I have received cer 
tain requests from Members to be 
allowed to move their amendments. 
It appears that notice of amendments 
— about 8— were given when the reso­
lution was moved. When the M em ­
bers were called upon to move their 
amendments, only four moved their 
atmendments, namely, Shri S. N. Das, 
8hri Bhagwat Jha Azad, Shri Asoka
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Mehta and Shri Diwan Chand Sharma. 
Under the rules, after a resolution 
has been moved, any Member mav, 

subject to the rules relating to reso­
lutions, ’ move an amendment to the 

resolution. And, the rule is:—

“ If notice of sucn amendment 
has not been given one day be­
fore the day on which the reso­
lution is moved, any member may 
object to the moving of the 
amendment, and such objection 
shall prevail, unless the Speaker 
allows the amendment to be 
moved/*

It appears that Shri A ^ a t o  
Vidyalankar has sent a note that he 
wants to move his amendment. I ^  
not think, under the rules, it can be 
allowed to be done.

Shri A. N. V idyalankat (Jullundur); 
I had already given notice.

Mr Chairman: I think, so la r  as 
resolutions ol this
ed there have been precedents In this 
House and I And that the matter Is 
in c lu d e d , and. in my opm^n. v « y  
rightly. For instance, I thmk, there 
was some discussion and the 
President r u le d -in  thow  the
speaker was called the Presidffit and 
the Deputy W eaker, the p e p u U  
President— when a member whp naa 
given notice of an amendment for re­
ference to the Select Committee was 
absent and he subsequently turned uo 
and said that he wanted to move his 
am endm ent-ruled that he couW not 
be permitted to do so as he was n rt 
in his seat when his name was called, 
but that he could soeak on the mo­
tion. I think that is a healthy prac­
tice. I am glad that today there a w  
more Members present than on the 
last occasion at least at the begin­
ning— I do not know what w ill be 
later on. In the case of such resolu­
tions, if  Members want to move 
amendments, they must naturally 
take care to be present, according to 
the rules, when the resolution has to 
be moved. I think that Is a healthy 
practice that those who want to move 
4iisjr arriAnHments should not be alloW'

ed to move it later on when a  tlm * 
la fixed for that. I regret I cannot 
allow  those hon. Members who, for 
reasons good, bad or indifferent,! 

do not know what— remained absent 
on that day and could not move their 
amendments. I won’t permit them to 
move their amendments now.

Shri Bansal (Jhajjar-R ew ari): Sir,
I am thankful to you lor allowing me 
this early opportunity to participate 
in this debate. I consider this resolu­
tion as one of the most important re­
solutions that have come before this 
august House.

I must admit, at the very  outtet. 
that I was a bit taken aback when 
this resolution came from Mr. 
Punnoose. I had all along felt that If 
a resolution of this nature were to 
come from a person like Shri Shriman 
Narayan Agarwal or a IW Sot 1 ^  
Shri Raghavachlari, it would be un­
derstandable because they have a ^ 1- 
losophy of Ufe which beUeves In de­
centralisation. They believe in a 
particular type of economic system. 
M y communist friends beUeve m pro- 
g re s » -a t least they profess that they 
believe in progress. They beUeve m 
rapid industrial progress. In fact, one 
of the strongest arguments of 
Marxism, in the armoury of M ara, is 
that capitalism, after a particular 
period, becomes atrophied and is not 
in a position to lake advantage of the 
latest scientific developments. It is 
one of the reasons on account of which 
they say that the capitalist system has 
outlived its utility and it must give 
place to a now sy*tem. Here is a 
contradiction. A  party which says 
that this system has become out- 
rjioded because It cannot take ad­
vantage of sriei)Hftc developments, 
comes before the country and says 
that we should not proceed with 
scientific development. W hy do they 
make these arguments? I am re­
minded of my school days when I read 
a Dlay b y Eam st Toller entitled "I-ud- 
dites and the Machine Wreckers.”  I 
am sure many of m y friends on the 
other side would have read it be­
cause Toller was In fashion those days. 
There Byron appears to the garb of
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aa attorney. He says 1 am a follower 
of Lord Lud— the leader of machine 
wreckers. Why do we find our friends 
on the opposite side on the side of the 
machine wreckers? The reason is not 
far to seek. It is a part of their spec^ 
Ac programme to develop an anti­
thesis. They say they must bring out 
the contradictions of the particular 
system which they are against. B y 
bringing those contradictions they wiU 
be taking the w ar they are waging a  
step further. I am sure this House is 
not going to be taken in so easily by 
their claptrap. This game of theirs 
has gone a bit too far. Time is very 
short and I am not going into the his­
tory and the comparison o f Mr. Pun- 
noose with Byron, Mr. Punnoosedoes 

not have even the remotest resembla­
nce to Byron. I do not know whe­
ther he is a poet or not. A t least he 
has not got any one of Byronic poses.

Mr. Punnoose said, I know what you 
are going to say in favour or rationali­
sation. We know all those arguments. 
Please do not bring out those argu­
ments before us because they are our 
weak points.* I will be sport and not 
attack him on his weak points. I do 
not think he would like to be remind­
ed that rationalisation is a concomi­
tant of industrial progress. In fact, 
they— his party— ^themselves believe 
that a system which has to progress 
must keep pace with scientific develop­
ment, must keep pace with techno­

logical advances.

I am not going to waste my time on 
that and I w ill confine m yself to the 
case of the two industries which Mr. 
Punnoose has referred to in his reso­
lution. although after reading the re­
solution he forgot all about these in­
dustries because he never talked of 
the textile indsutry and the jute ind­
ustry except here and there. The re ­
solution says:

'T h is  House is of opinion that 
rationalisation schemes planned 
to be inttoduced in the textile and 
Jute industries in the various cen­
tres in India are harmful t o  t t o
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vital interests of the people of
this country.”

I do not think he advanced any 
cogent reasons to prove as ‘to how 
these are harmful. He did say that 
rationalisation is leading to increas­
ing unemployment. He was painting 
the picture of m isery in the house­
holds of the workers who have been 
thrown out of emplo3rment.

Now, Sir, I have tried to collect 
some figures in order to find out whe­
ther unemployment in the textile in­
dustry has increased or decreased. I 
have before me the Tata Quarterly 
one of the most authoritative journals 
on economic subjects. Here they have 
given a full article on rationalisation 
in the cotton textile industry and 1 
think it will more than repay my 
friends if they w ill spend five minutes 
on reading this. From this I find that 
during the period between 31st August, 
1946 and 31st August. 1953, about 
11,099 looms...

SbrI G a d g i l  (Poona Central); That 
is the total figure.

Sbri Bansal: Yes; that is the total 
figure. Out of this 4,605 automatic 
looms had been introduced in the 
country. This is a very small per­
centage of the total loomage in the 
country. I would have appreciated 
the argument if  even this loomage 
would have added to some unemploy­
ment in the country, or at least, it 
should have reduced the employment 
in cotton textile industry. But, what 
is the position In the cotton textile in­
dustry? The position is that the figure 
of average daily numbef^ of w ork­
ers emplojj^d in September. 1953— 1 
have the figure only up to Sepitembe^. 
1933— was 7,53,000. In no period be­

fore this— I have figures from 1940 
to 1952 and then monthly break ups for 
the year 1953— was this figure ever rea­
ched. In 1940 the figure was 4,90,000; 
in 1950 It was 6,75,000; in 1952 it was
7,40,000 and in 1953 it was 7,53,000. 
Therefore, I do not understand how 
my friendfe are saying that rationalisa­
tion has been the cause of growing 
unemployment in the textile industry.
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Then they say that if you introduce 
Automatic looms and if one man be­
gins to attend to 16 to 32 looms ins­
tead of attending to one or two looms, 
then naturally unemployment will be 
created/ I have some authoritative 
pronouncements on that and 1 under­
stand introduction of automatic looms 
is not an easy process. I can warn 
m y friends here about that if  they are 
suffering from any misapprehensions. 
In our country we have 179,000 looms 
and at this rate of 4,000 and odd«loonit 
in seven years, the average introduc­
tion of automatic looms has been of 
the order of six hundred looms per 
year. Even the most optimistic among 
the businessmen ragard repliacemcnt 

of 2,000 automatic looms as a very 
difficult job. Therefore, I tell my 
friends that this fear of introduction 
of automatic looms creating huge un­
employment in the textile industry is 
a mere bogey. They say, theoretical­
ly  it causes unemployment and the 
argument seems to be quite convinc­
ing to any listener, because where a 
machine was attended to by one man, 
that man can now attend to 16 to 32 
machines, naturally the listener w ill 
say: “Yes; huge unemployment w ill
be created” . But, Sir, I have here a 
pronouncement by the present Labour 
Minister of Uttar Pradesh Government, 
who says that in Kanpur 10 to 16 
thousand workers have been thrown 
out of employment, not because there 
has been rationalisation but because 
there has been no rationalisation. I 
would like that m yhon. friends on the 
opposite side take note of this very au  ̂
thoritatlve pronouncement, by the 
Labour Minister of a big State in our 
country.

Then, Sri Punnoose said that on 
this question of rationalisation there 
is such a solidarity and unanimity of 
opinion than has been seen anywhere 
at any time. About that unanimity I 
will read out a press statement by 
Shri S. R. Vasavada, President of the 
Indian National Trade Union Con­

gress, the biggest trade union of our 
country, the trade union which re- 
pre«^«j the larnest number of wor- 
Ifers.

Shri Gadgil: It is now represented 
in the Government.

Shri Bansal: In a statement in July, 
Shri Vasavada, President of the Indian 
National Trade Union Congress, has 
appealed to textile millowners and 
employees of Kanpur to recognise the 
wisdom of rationalisation scheme pro­
posed to be applied to the industry. In 
that statement he said that the scheme 
was intended to cover the existing 
machinery. He said that the INTUC 
had definite information that it was 
not intended to introduce automatic 
looms to enable labour-saving devices. 
Shri Vasavada said that he had been 
informed that the U.P. Government 
had accepted the three basic principles 
which should guide any scheme of 
rationalisation. He further said that 
he v^as surprised to find that some 
trade unionists were bent upon ignor­
ing these principles and wanted to offer 
blind resistance to a reasonable scheme 
of rationalisation. Now, Sir, so much 
for Mr. Punnoose*s packet.

Sir, I would quote other authorities 
on this question of rationalisation. 
As you are aware, an expert team 
sponsored by the Ford Foundation 
visited our country especially to study 
the condition of cottage and small- 
scale industries. What do they say 
after touring the country, after seeing 
the conditions in our large-scale in­
dustries and after studying the condi­
tions in our small-scale and cottage 
industries? They say:

*‘In a large part resistance to 
modemlsatiton derives from fears, 

which are widespread, of techno­
logical unemployment. These 
fears are ill founded and unjusti­
fied. Production on inefficient and 
out-dated methods has more
drastically reduced employment
than cmy modernisation could 
have done. Modernisation on the 
other hand creates emplo3m en t. 
Improvement means more and
better products at low er and
low er costs and result in greatly 
extended demands in mikrket and 
thus increase output. This 
reluctance dti th e fiaxt of the

Rationalisation Schemes 1418
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industry is not only responsible 
for many ol the difficulties that 
are observed but are real obstacles 
in the w ay of any organisation 
which is in progress.”
Shri Dhulekar (Jhansi D istt.— South): 

Do you mean to say that handloom 
workers have not been killed by your 
power looms? W hat are you driving 
at?

Shri Bansal: If I have tim e I w ill 
answer that also, but m y tim e is very  
short and therefore I am not going 
to deflect from  m y own line of 
reasoning.

My friends m ay say that this Ford 
Foundation team had the representa­
tives of big business in it. Now, Sir, 
in the appendix is given the life  
histories of some of these members 
of the team and if m y friends w ould 
like to peruse them they w ill find 
that almost all of them came as re­
presentatives of cottage industries in 
their respective countries, m ainly 
Sweden.

A fter that I w ill quote fro m ..........
Mr. Chairman: The hon. Member 

has got only two more minutes. 
There are a number of people who 
want to speak on this subject.

Shri Bansal: Sir, I will finish in
five minutes.

Mr. Chairman: No; only two
minutes more are allowed.

Shri Bansal: Then, Sir, I w ill sim ply 
refer to “Higher productivity in manu­
facturing industries*'. This is not a pub­
lication b y any capitalist organisation. 
This is a publication of the Interna­
tional Labour Organisation and if my 
friends w ill read from page 33 they 
will find what this Organisation has 
said about rationalisation and intro- 

duftion of modem machinery.

Sir, as you have said that m y time 
is up, I w ill not go into the case of 
the ju te  industry. But, I m ust tell 
one thing to m y friends. A fter  all, 
w hat is our aim? If our aim is to 
provide our people the existing 
standard of living, then you  can do 
w ithout rationalisation. But, i f  you 
are thinking in  terms o l g i v i ^  better

standard of livin g to our w orkers—  
I am one of those w ho w ould like to 
think in concrete terms— w hat do you 
mean when you say that standard of 
livin g m ust be raised by 50 per cent, 
in the n ext ten or fifteen years? It 
means that w e m ust g iv e  instead of 
14 yards of cloth, 20 yards of cloth 
to our people. Now, how  are w e 
going to give this 20 yards of cloth to 
our people? Do you know  w hat pro­
blem  you have to face if  you are to 
give 20 yards of cloth per capita? 
Y ou m ust think of having at least 200 
m ills m ore of the present typ e in the 
country. But, ^Sir, if  you are going 
to take modern m achinery in these 
m ills w hich w e have at present, per­
haps even  a lesser num ber of new 
mills, can produce the cloth w hich 
w e expect to give our people.

Therefore, w hat I say is that this 
question of rationalisation, apart from  
the technological aspect of it, apart 
from the dialectical aspect of it— în 
w hich m y friends are so much 
interested— is the question of how 

1 w e are going to tackle this question 
of poverty of our i>eople; this is a 
question of raising the standard of 
living of our people. If you consider 
this question of rationalisation in that 
light I am sure Mr. Punnoose 
w ill be the first person to w ithdraw  
his resolution.

Shri Gadgil: I w ill confine my­
self to the question whether rattonall- 
sation is or is not in the vital interest 
of the people. I am not concerned 
witl^ the motives of Mr. Punnoose, nor 
do I agree with my neighbour, Mr. 
Bansal, that unemployment w ill not 
result from rationalisation. This 
question of rationalisation was reffer- 
red to a special Textile Enquiry Com­

mittee in 1937, and the general 
approach of that Committee was that 
rationalisation reduces costs, makes 
more wages available to the labour, 
and there is also cheapness of price 
so far as the consumers are concerned. 
Therefore, from the national point of 
view  as represented by these three 
different interests, it is very  much 
desirable that there abould be ration­
alisation. Their recommendations
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were od these lines, namely^ that it
should be introduced in co-operation 
w ith  labour, that labour should 
be allow ed to p artic ip ate  in its 
benefits^ to a reasonable extent in the 
shape o f higher wages, that the w orkers 
thrown out ot employment as a result 
of rationalisation should be re-absorb­
ed before new recruits are engaged 
and th at w ith  a v iew  to 
reducing the magnitude of unemploy­
ment, rationalisation  should be gra­
dually Introduced. That was the 
position in 1940 w hen th at report w as 
made. Since then, fourteen years 
have passed, w h ich  means that the 
existing textile  m achinery has gone 
down in Its efficiency very much. 
Now, w h at is the position? T he 
Working P arty examined nearly 25 
per cent, of the textile  m ills and in a 
tab le  w h ich  is  given in Tata Quarter^ 
ly, w e will find details in regard to the 
different categories of frames— draw ­
ing fram es, slubber frames, inter 
fram es, roving frames, warp ring 
fram es, w eft ring fram es etc.— and on 
the w hole conclusion is this. *‘More 
than 65 per cent, of the m achin ery in 
the spinning section, excepting the 
warp and w eft ring frames, w as 
installed and working before 1925 and 
about 30 per cent, of it w as installed  
even before 1910. In the w eaving 
section, the situation is still worse. 
A bout 49 per cent, of the total num ber 
of looms were installed and working 
prior to 1910, i.e. about 44 years ago 
and about 75 per cent, o f them  w ere 
in sta lled  b e fo re  1925, i.e. 29 years 
before.” If the useful life of machine­
ry  is taken  to be round about 30 years, 
it  becom es obvious that the m achi­

n ery  is out of date.

Why are we particular in developing 
this industry? It is not for the few  
industrialists or shareholders. It is 
because I stand for nationalisation 
first and foremost so fa r  as the textile 
industry is concerned. So long as it 
is not done, it is equally our responsi­
bility to see that it is kept at a high 
level of efficiency. We find that after 
partition, 20 per cent, of our export 
trade in cotton is gone. O nly tw o 
years ago, a eonlerenoe was held at

Burnham, where there was some alio- 
cation of textile exports and w e  And 
that the Japanese competition is get­
ting keener and keener. I understand 
that 70 per c e n t recovery has already 
been made by the Japanese. There­
fore, it is for us to take into consi­
deration in what w ay we can keep not 
only our traditional export m arket, 
but in what w ay we can develop it. It 
is necessary from this point of view 
as w ell as from  the point of 
view of our internal market. 
The per capita consumption of cloth 
is so low  and if  you w ant to 
increase it, then it is equally  neces­
sary that we must go in for rationali­
sation. W ith the existing type o f 
machinery it is not possible to raise 
production to that level where w e can 
have as much as we desire and export 
because the export trade in textiles 
Is one of the principle items and it is 
abi^lutely necessary for us to see that 
it dbes not disappear or is reduced.

To say that rationalisation w ill not 
result in unemployment is not true. 
It is so obvious and it is bound to 
result, but w e have to p^ase that 
rationalisation in such a w ay that the 
unemployment consequent on that will 
be so little, so well arranged and done 
in a well-thought out system that re­
absorption can take place b y  depart­
mental transfer or by increasing the 
shifts or by some other means. W h a t  
exactly  is the m agnitude o f unem ploy­
ment? Suppose the textile industi^ 
wants to go after rationalisation 100 
p«* cen t It w ill then require roughly 
Rs. 350 crones and I understand that 
they have tot  Just a little less than 
30 p^r cent, available. The figures 
given by m y friend, Mr. Bansal as to 
how much modernisation has taken 
place during the last seven years, are 
correct, but assuming that they want 
to enter on a bigger programme, it 
i« possible to say with some certainty 
that even assuming that th e fu ll pro- 
granmie as i>roposed by the industrial­
ists is undertaken, the net result wtil 
be that only about 2 per cent, of the 
total num ber o f  looms installed w ill 
be available every year and it  wHI DOt 
be so complete as is sought to b e  m a d e
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o u t  b y  otfaers. W lia t  a v e  t h e  e h a n e e s  
o f  r e ^ b s o n ^ o t t ?  I  a m  r e a d i o f  f r o m
Tata Quarterlys

**ln Bombay and Alimedabad* the 
^^separations** in the cotton textile 
undertakings in 195S amounted to 
31.800 and 7,800 respectively and 
the ratios of “separations’* to the 
average number of persons em* 
ployed in the cotton textile indus­
try  at the two centres were 14:4 
and 9-2 per cent.**
“Separations** means retim nent, 

death and other causes by w h id i peo­
ple go out of this industry.

If w e take this into consideration^ 
unemiployment will not be so big, but 
whatever it is, it is bound to be there. 
There must be pome im em ploym ^t 
and one cannot deny that. T h e ^ o r e , 
rationalisation should be done in sucti 
a manner, as I said, that the effect 
of unemoloyment will be as little as 
poasibto.

We te v e  tbia Questito before us. 
If we do xiot rationalise, i t  is not in 
tbe interests of a few  industrialiita 
wko here, bul because I w ant t t e t  
the industry should be nationaliaed 
immedUately and then rationalised b y  
Goverameiit; hut so long as Ck>vernment 
is not inclined tiiat way, w hat else can  
w e do? Are we going t o  oppose and 
sey that tb« iadUistry shpuid go to 
dogs? There is no doubt, 
with the facts that 1 have stated, t t e t  
the age of the machinery is so m udi 
that its efificiancy is going down. The 
Question then is: what w ill happen 11 
w e do not p^ m it rationaltoation? 
W hat w ill happen is that production 
w ill go down wpud w e w ill not be able 
to  m^nulactufa quality products and 
the result will b e  that we w ill lo a e  
our export m arkets which are tradi­
tional, and there is no chance of ex- 
tendix^ our export market. Even the 
existing rnUUs w ill close d o w n  and th e r e  
will hft more unemployment than if  we 
introduce the s y s ile m  o f rationalisa­
tion. This exact question was exa­
mined b y  the T e x t i l e  Enquhry O o o » - 
nUttea w h ifji I  r e l e r v e d  to a  le w  

ai9o. T b ey  said:

“Should unemployment then 
be a reason for not resorting to 
rationalisation? This question 
cau be answered by asking 
another. In the particular ' cir- 
auBRstances of a  country, would 
an Increasing volume of unem­
ploym ent be a  greater ev il than 
having a vital industry in a weak 
an4 inelTkient state? Such an 
industry would naturally be in­
capable of making suCadent pro­
fits to give its workers decent 
wages and to attract the requi­
site supply of capital and would 
steadily deteriorate ultim ately 
threatening to create a mudh 
greater volume of unemployment 
apid economic distress.**

Therefore, the most rational and 
the most national approach, which is 
in the best interests of the public, is, 
as suggested by the Textile Enquiry 
Committee, th at rationalisation must 
be tried, that the unemployment Uhat 
w ill be consequent on it must be 
tackled in a system atic m anner so as 
to reduce its consequences. People 
might say here that rationalisation 
means increased profit to the owners 
or industrialists. I would request 
Government that they must bring 
back the dividend lim itation aspect 
immediately, some restriction on pro­
fits, some profits to be shared by the 
people, a pert going to us, poor con­
sumers. W hat happens now is be­
tween the industrialists and the la­
bour. who may be only one or two 
per cent, ki a population of 34 crores 
and we, the consumers, representing 
the entire community, are always for­
gotten. Over our heads agreements are 
made between employers and labour, 
and prices Increase. That has been 
our experiencfe.
3

Let us understand that in this 
Parliament we are not representative 
of any particular interest, whether of 
the capitalist or of labour. We re- 
preaent territorial constituencies. I» 
other words, we represent the entire 
com m unto. In other w o r d s ,  w e r ^  
PteaMU t t e  conaBBMsi^ in te r e ^ . 1
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want to guard that interest, because 
ratiionalisation means cheaper cloth, 
additional cloth. It also means that 
if  the country is industrially power- 
iul, it is powerful from  the defenoe 
point of view. That is another as- 
pact which I want to emplhasise.

Therefore let us not be carried aw ay 
by the idea that rationalisation will 
increase the wealth of the rich. I 
am sure, I shall see that they do not 
get one additional pie to what they 
have been accustomed to get. If  pos­
sible they should get less. (An hon. 
Member; How will you do that? We 
will aee the things happening. The 
Estate Duty A ct has come. And I 
have not the slim iest doubt that 
ceiling on m axim um  personal income 
is bound to come in a y^ar or two. 
Make no mistake. M y rich friends 
are looking somewhat suspiciously at 
mel B ut I have always proved to be 
a good iM*ophet.

Therefore our approach should be 
rational, our approach should be 
national, and we should not be car­
ried away by what the industrialists 
or what the labour people m ay say. 
We must follow a path of common- 
sense which is consistent with the 
best public interests.

Shrl G. D. Somani: (Nagaur-Pali): 
The two distinguished speakers who 
have preceded me have already 
made several interesting observations 
about this rationalisation, and in the 
short time at m y disposal I will try  
to avoid what they have already put 
before the House. I have gone care- 
fulliy through the very  Itaglthy 
observations made by my hon. 
friend Shri Punnoose the other day 
while introducing his resolution on 
the subject we are debating today.

So far as rationalisation which 
involveB any widespread retrench­
ment or unemployment is concern­
ed, I am absolutely in agreement with 
him and with all other labour 
leaders that no rationalisation should 
be allowed which may be drastic or 
which may result in tiirowtog thou­
sands of w o ite rs  on the s t m t  I am 
aware of the seriousness d  the i n ­

employment situation. And I think 
no one connected with industry, is 
ignorant of the implications of intro­
ducing any hasty or drastic schemes 
of rationalisation which might in­
volve retrenchment on a wide scale. 
Therefore, when I talk in favour of 
rationalisation, *it only means ratio­
nalisation which can be introduced 
on a gradual, scientific, long-term 
formula, or. which, in the now 
famous phrase used by our hon. 
Minister of Commerce and Industry, 
can be called as ‘rationalisation with­
out tears*. It is this policy of 
rationalisation which alone w ill serve 
the best interests of the working 
classes.

The opposition to this policy of 
rationalisation is really not under­
standable properly. I think this 
opposition wdll uHtimately bring 
disaster to the very working classes 
whose interests they want to support. 
Figures and facts can be given. 
The history in other countries also 
shows that this opposition is not 
new. There has been age-old opposi­
tion tp the system of mechanisation 
and modernisation. But it has al­
ways been found that ultim ately this 
rationalisation and modernisation 
have been in  the interests of the 
working classes.

A fter all, what are our objectives? 
Our objectives are to find greater 
employmewt. better working condir 
tions. better wages, a higher stand­
ard of living for our workers, and 
higher production. And these ob­
jectives can only be achieved if the 
Industry is allowed to follow a 
gradual policy of rationalisation and 
modernisation.

There can be no half w ay house. 
It must be distinctly understood that 
if the industry is to survive and exist 
economically in this modem world, it 
m ust be allowed to modernise and 
ratibnalise. Otherwise, the inevitable 
result will be slow and steady dete­
rioration in its production: and aggra­
vation of the unemployment problem 
will be more and more felt. There 
is absolntsly tio doubt about that.
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Therefore, to say that rationalisa­
tion in any sense of the word is In 
any way detrimental to the interests 

of the workers is, I think, absolutely 
unjustified. Most of the statements 
made by my friend the other day are 
based either on an •incori'ect basis 
or have been highly and grossly 

exaggerated. And I want to give a 
few examples of the statements 
made by my hon friend the other day 
to show how he has built up his case on 
a very inaccurate and grossly exag­
gerated basis.

He talked about high profits and 
high prices of cloth. M ay I submit 
to my hon. friends that the present 
conditions of high prices for cloth or 
high profits for a few  mills of the 
textile industry are exactly due to 
the policy which he has advocated? 
In other words, it is the lack of 
rationalisation and modernisation 
which is responsible for the main­
tenance of high prices for cloth and 
high profits for a few  selected mills.

The position is that most of our 
rtextdlle m ills are having absoHuteO;/ 
old and out-of-date mtachineiny. If  
the industry is to exist it means that 
the level of cloth and yam  prices has 
to be one which will allow the mar­
ginal and sub-marginal mills to sell 
their output at least on a basis which 
will enable them to make both ends 
meet. In other words, a few selected 
textile mills making high profits and 
these high prices of cloth have been 
exactly due to this lack of rationali- 
satiibn and modernisation. If a large 
number of milla w ill be allowed to 
modernise and rationalise, automa­
tically the compeititlon w ill grow, 
rloth prices w ill come down, and the 
hi«h profits, to which reference is 
made again and again, will disappear.

If you examine the profits made 
by the mills you w ill find that it is 
hardly 5 per cent, of the mills that 
make slubstantial profits. Out of the 
four hundred and odd textile m ills 
that we have, the number o f those 
which have been quoted by m y friend 
or which can be shown to be mak­

ing very subaiantial profits w ill be 
not more than tw enty or twenty-five 
mills throughout the whole coimtry. 
That alone shows that those m ills 
which are running on a most sqienti- 
flc and modem basis are certainly 
making today substantial profits. B ut 
that is exactly due to the fact that 
a m ajority of the mills have not been 
in a position to modernise and 
rationalise their working. If these 
mills are to exist, rationalisation and 
modernisation is necessary.

He talked about the automatisation 
of looms. M y friend Shri Bansal has 
already pointed out one aspect of the 
matter. But being one connected with 
the textile industry I can say that 
indeed a m ajority of cloth varieties 
cannot simply be woven economically 

on automatic looms. It is only certain 
plain sorts that are cai^ble of being 
produced on a mass scale where auto­
matic looms can work economically. 
Therefore it can be safely said that 
even if today the industry had the 
necessary finance and even if the 
industry were free to resort to 
automatic looms, at the most only 
twenty i>er cent, of the existing looms 
could be converted into automatic 
looms. Because, we have a very diver­
sified production. There are different 
tastes in the country. And all those pro­
ducts like dhoties, sarees, fancy de­
signs and a variety of other sorts 
cannot be economically woven on 
automatic looms. I do not think any 
prudent industrialist will go in for 
the complete conversion of his w eav­
ing shed into automatic looms to pro­
duce varieties which cannot be sold 
in the m arket at economic prices.

Therefore these figures about one 
lakh and eighty thousand workers 
being thrown out of employment as 
a result of automatic looms, are abso­
lutely unfounded. Indeed, whatever 
automatic looms can be introduced, to 
the extent of tw enty i>er cent., that 
scheme will also have to be under­
taken in a period of ten or fifteen 
years. And I do not think any unem­
ployment caused thereby w ill create the 
slightest pzDblem.
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He referred to the Calico Mills and 

to their scheme of having automatic 
looms. I understand from them that 
when they applied to the Govern­

ment for automatic looms, they were 
asked to give ran <assurance (thati 
whatever automatic looms they m ay 
introduce, it should not result in 
any retrenchment of workers either 
permanent or even of temporary 
workers. The Calico Mills have given 
a definite assurance to the Govern­
ment that in any scheme of automa- 
tisation, they w ill see that each and 
every worker of their w eaving shed 
is absorbed. Therefore, there is no 
reason why the hon. Member should 
have created an unnecessary fear that 
the Calico Mills' scheme of automa- 
tisation will result in such and such 
unemployment.

He gave certain figures about Kan­
pur. He said that due to rationalisa­
tion. about 15,000 workers w ill be 
retrenched. M y hon. friend Shri Ban- 
sal has already dealt with wJiat has 
taken place in the Kanpur textile in­
dustry. It is not due to rationalisation, 
but it is due to lack of rationalisation. 
But. what I deplore is the incorrect 
information which my hon. friend gave 
the other day. The fact is that there 
was a tripartite conference in Naini 
Tal :n May last, where all the three 
parties, I mean the Government, em- 
parties, I mean the workers* representa­
tives, agreed to a certain scheme of 
rationalisation which will be introduc­
ed in the Kanpur textile industry with­
out bringing in any retrenchment 
whatsoever. Here, I have got a state­
ment from the hon. Labour Minister 
of U.P. He says:

“ The ink is hardly dry on the 
proceedings o f  the Tripartite Con­
ference recently held in Naini Tal 
in connection with the textile in­
dustry when statements of all 
kinds have begun to appear in the 
Press, which are likely to cause a 
good deal of confusion in the minds 
of those likely to be affected by 
any scheme o f  rationalization that 
may be adopted/*

He refers to the details of the 
scheme and says:

“If anything happens that would 
nullify the effects of the spade­
work done at N akii Tal. the res­
ponsibility for intensifying the 
helpless situation of the K anpur 
worker and the unemployment 
which w ill result from it must be 
borne solely and entirely by those 
who are trying to stir up an agi­
tation among the workers. 1 m ust 
also ask those who attended the 
Conference to work with firmness 
and courage and not allow them­

selves to be bullied by the cam­
paign of suspicion and slander 
which, I have no dout>t, w ill be 
started against them.**

This shows that the scheme of ratio­
nalisation was being introduced in 
Kanpur with the fu ll concurrence of 
the labour leaders and on the clear 
basis that no retrenchment of any 

worker would be allowed. Therefore^ 
to create fears of retrenchment in 
Kanpur is totally unfounded

Then, m y hon. friend gave certain 
figures in regard to the unemployment 
created in the various centres in the 
country. My hon. friend Shri Bansal 
has given an overall picture. I have 
got here the figures from regional cen­
tres, which show that the figures given 
by the hon. Member were absolutely 
wrong. He said that in the Bombay 
city. 40,000 workers have been thrown 
out of employment, during the last 2 
or 3 years. The figures here are: in
the Bombay city we had in 1961, 

2,01,681 workers and in 1952, we had 
2,07,481 workers and in 1953 we had 
2,08,348 workers. Actually there has 
been an increase in employment. Si­
m ilarly, in the Bombay State, we had
4,00.238 workers in 1951. In 1953, the 
Bombay State textile industry employ­
ed 4,24,061 workers. There is abso­
lutely no basis to say that there has 
been any unemployment in the Bombay 
textile industry during the last 2 or 3 
years. He also referred to the B. &
C . M ills  in  M a d ra s . T h e r e  a lso , th e  
fig u re s  a r e  e x a g g e r a te d . H e  s a id  th a t



1431 Resolution re 10 SEPTEMBER 1964 Ratiorialisation Schemes 143a
in Textile and Jute

Industries
LShri G. D. Somani]

in one miU alone, 2,500 workers had 
been thrown out of employment. Here. 
J have figures. In 1061. they were 
employing 18.595 men. A t the end of 
1953, they were employing 13,099 men. 
O f course, 600 workers seem to have 
been reduced. M y hon. friend said 
that in the Madura mUls, 3.000 workers 
had been retrenched. In the Madura 
mills, in 1951 they were employing 
22,531 men and in 1953, they were 
employing 22.484 men. Actually, there 
is absolutely no difference between the 
number of workers which they w ere 
emplojdng in 1951 and 1953.

K um aii Annie Mascarene (Trivan­
drum): Where ,did you get these
figures?

«hri O. D. Somani: On the basis of 
the statistics maintained by the Mill 
Owners* Association. I am prepared 
to vouch for their accuracy.

Mr. Chairman: The hon. Member 
has already taken 15 minutes

Shri G. D. Somani: I shall finish in 
five minutes.

We were told of the work-loads. I 
am prepai^ed to invite any of m y 
friends here interested in labour w el­
fare to visit a modern mill and also 
an old textile mill and find out whether 
it is the modem mill which ensures 
better working conditions and lesser 
work-load or whether it is the old, 
outmoded machinery on which most of 
the workers, at present, are working, 
which is detrimental to the welfare of 
the workers. We need not go far. 
We can go to the Swatantra Bharat 
Mills in Delhi, of Shri Bam. This 
is one of the most modem mills in the 
country. A  visit to that mill will 
show how the conditions are better in 
every sense of the word. They have 
got lesser work-load, better humidity 
and better working conditions than 
what can be said to be available in 
any mill which has got an antiquated 
machinery.

About wages, there is a  definite 
agreement in Bombay and other textile 
centres wherever any mill Is allowed to

rationalise. Suppose we have got 
about 400 spdndles for a spinner and 
two looms for a weaver. Before ratio- 
niOisation is allowed, they come to an 
agreement that, if a spinner is to.have 

800 spindles and a weaver four looms, 
they have to observe certain working 
conditions and they have to give about 
50 per cent, increase in the wages. 
Certain figures are here which show 
that a spinner must get this and that. 
Therefore, to say that the worker does 
not get any benefit from rationalisa­
tion is a thing which is absolutely mis­
leading.

So far as exports are concerned. I 
need hardly say that competition has 
been increasing. In Japan, the total 
percentage of labour cost for 20s is 6 
per cent, of the total cost while in 
India, our labour cost in the total manu­
facture is about 25 per cent. You may 
well realise the tremendous handicap 
in which our industry is working. Of 
course, we have got cheap ^otton at 
present and therefore, the industry is 
In a position to compete in the world 
market. But, this position cannot con­
tinue indefinitely and the moment 
price of cotton in the world markets 
and in India attain parity, a position 
w ill be created in which it will be 
very difficult for our textile industry 
to compete in the world markets. We 
have 20 per cent, of our production 
under export and that means that about 
1 lakh workers will be affected ad­
versely if the industry is to lose its 
export market. Looking at the ques­
tion from all points of view, I submit 
that rationalisation is absolutely in the 
interests of the workers, that those 
who are connected with the industry 
want to introduce rationalisation with­
out in the least causing widespread 
retrenchment or unemployment and 
that it is possible with goodwill and 
harmony to work out the conditions in 
detail which would allow individual 
units to rationalise without causing any 
dislocation to labour.

Mr. Chairman: I intend to call upon 
the hon. M inister to  reply about 4.20 
P.M. Therefore, I would like to 
reduce the amount of tim e from  15 to
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10 minutes for each hon. M ember 
so that I can accommodate a le w  
more Members.

Shrl K . P. Trlpathl (D arrang): I 
thank you lo r  giving m e this oppor­
tunity to speak. This question of 
rationalisation as a controversy w as 
started during the last B udget session, 
as you w ill remember, a lter the 
speech of the hon. Finance Minister. 
Since then, the country, the various 
parties and the Governm ent have done 
a lot of thinking on this question and 
several pronouncements have been 
made. I rem em ber tiie statement 
made by Shri T. T. Krishnam achari 
who said that there should be 
rationalisation w ithout tears. The 
Prim e M inister w as reported as say* 
ing, that first of all, a pool of 
em ploym ent should be created and 
then only rationalisation thought of. 
This w ill show that there has been a 
very  live  controversy in the coim try 
and the w hole country has taken an 
interest in this question.

W hat is the problem? The pro­
blem is whether there should be 
rationalisation or not, I divide the 
problem into tw o parts. One is that 
portion of rationalisation which is 
going on from  day to day, that is, the 
increase in the work-load on the 
w orker in terms of the agreem ent 
between the parties. Secondly, the 
work-load increase which is caused 
by the automatisation of machinery. 
Autom atisation is a new phenomenon 
altogether. W hen automatisation 
occurs, the num ber of persons thrown 
out is very  large. Therefore, the 
question of not creating unemploy­
ment becomes very difficult. When 
ordinary rationalisation occurs, then 
it is possible for the unit just to so 
manage that by m erely not recruiting 
new hands the thing can be managed. 
So, new hands are not taken in. So, 
no unemployment occurs, but potential 
unemployment does occur in that case 
also. But, w ith  regard to automatic 
looms, when they come, the number 
reduced is so m any that unemploy­
m ent does occur. So, the question is 
whai' should be done.

First of all, w ith  regard to the 
ordinary typ e of rationalisation, it  
w ill be remembered that our organisa­
tion had agreements w ith the 
em ployers w hereby it could b e 
brought about. The principles w ere  
agreed to. W hat are the principles? 
T he principles are that flratly there 
shall be a bi-partite agreem ent bet­
ween the parties. Even in the 
Planning Commission’s report it is 
mentioned that there shall be bi­
partite agreem ent between the parties.

Then, the second question, which 
is a very  im portant principle, is that 
there shall be sharing of gains. T h e 
increased work-load put on th e 
w orker must be compensated and that 
also must be by bi>partite agreement. 
Therefore, it is not a question o f 
Governm ent imposing the rationalisa­
tion by some machinery, but it is a 
question of the em ployers and 
workers coming together for the pur­
pose of agreem ent w ith regard to the 
sharing of the gains.

So, these two things are very  
important and the third thing w hich 
has occurred now at this juncture of 
our economy, is that there shall b e  
no unemployment. There m ay be an 
economy like the Am erican economy 
in which there is no unem ploym ent 
A  man is employed before he is 
thrown out of another industry. Such 
is the labour m obility there, but 
in our country that m obility is not 
there. Therefore, in our country it 
is very important and essential to see 
that no unemployment occurs.

As I told you, in the ordinary pro­
cess of rationalisation, which is a  
result of non-automatisation, the 
agreem ent covers it, and to that 
extent w e have agreed. B ut this 
question became a very live  issue 
when the question of automatic 
m achinery was brought in. A n  
application was made before the 
CJovernment and that application w as 
under consideration, and w e got very  
much apprehensive and this contro^ 
versy started.

Now, if, automatic machinery is 
introduced, what w ill happen? The
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question has been mooted in this w ay, 
that the labour wages wiU increase.
T he question is w hether they w ill 
increase. If they w ill increase, at 
w h at percentage?

The second question is: how m any 
w orkers w ill be thrown out? W hat 
w ill be the result of these w orkers 
being thrown out on the general 
economy of the country? That 
question is the most im portant that 
has been raised.

Then, the third question is whether 
•consumers w ill benefit. A s a m atter 
o f fact, when Shri Am balal Sarabhai 
cam e and discussed this m atter w ith  
the Planning Commission, the 
Pinance M inister w as there. H e put 
a question to him: “Do you think 
that the prices w ill go down as a re­
su lt of automatisation?” The reply 
was “No*\ W hy? Because, prices are 
controlled by the m arket conditions, 
and therefore prices cannot go down.
T h a t was the reply. So, the great 
hope expressed by Mr. Gadgil that 
prices w ill come down as soon as 
Automatisation occurs is not true.

The next point is that although the 
number of workers w ill be reduced, 
the depreciation cost w ill increase, 
and therefore, actually there w ill be 
not much saving in the running of 
th e machinery and the mill. There­
fore, from that point of view  it was 
found that the cost would not de­
crease. That is, the consumers would 
not benefit As a m atter of fact, if 
automatisation had decreased the 
cost, then the British and the 
Am erican manufactures would have 
been cheaper than they are today, 
than our cloth, but that has not 
happened because automatisation and 
rationalisation has all over the world 
increased the wages and it goes on 
increasing the wages. The reason is 
this, that in m odem  industry less and 
less people are employed, and there­
fore, in each industry the number 
em ployed goes down. The result is 
th a t it has to be counterbalanced by 
higher wages so that the employment 
in  the tertiai*y sphere m ight increase.
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If there is no increase in the wages, 
there is no increase in the tertiary 
sector, and therefore, there is no 
advantage to the country. *

A t  present, only seventeen per cent, 
is em ployed in the tertiary sector. If 
w ages do not rise, if higher wages 
are not tJxere, then this percentage of 
population cannot increase. There­
fore, it was found that something 
should be done.

The Planning Commission’s report 
has stated that nearly 1 * 8 million, i.e.,
18 lakhs people come to ask for new 
jobs every year. So, in five years 
nine million persons would be asking 
for new  jobs. A s against this, the 
Planning Commission’s estimates are 
that the number of new  jobs created 
would be only five million. There­
fore, there w ill be a deficit of four 
million. Now, if the picture is this, 
viz., that there is a deficit of four 
million jobs in five years, then, 
obviously, unem ploym ent is increas­
ing in our country. In this back­
ground of increasing unem ploym ent 
w e say that w e should not take any 
step which creates further unem ploy­
ment. So, w e are not discussing this 
in a vacuum. W e are m erely saying 
that in the present context w ith  re­
gard to automatic looms w e should 
go slow. W e should w ait till w e have 
created sufficient employment. I 
would here again repeat the statement 
of the Prim e Minister who said that 
w e should create first of all a pool of 
employment and then go in for this 
type of rationalisation. A nd I fu lly  
agree with him. And the w hole point 
is how quickly w e can create a pool 
of employment.

You w ill remember. Sir, that the 
private sector was given about Rs. 300 
crores for the purpose of developing 
industries in this F ive Y e ar Plan but 
unfortunately the development of 
industries has not been commensurate, 
and the result has been that that has 
hot been fulfilled which was expected 
of them. It is from this point of 
view  ttiat in a very lim ited sense w e 
say: Look at the present conditions.
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I f  you think that under the present 
conditions it is most dangerous to 
launch upon any scheme of rationalisa­
tion w hich creates large-scale un­
employment, then go slow  on this.

T ake for instance, jute. If you 
undertake rationalisation in  jute, in 
Calcutta, w ith  the grow ing unem ploy­
ment background there, w hat w ill be 
the result? I have y et to know of 
any person who would dare to put in 
automatic machinery there, and create 
unem ploym ent in the present back­
ground.

Shri B hagw at Jha A zad (P um ea 
cum Santal Parganas): But, w ill tha 
industry survive in competition w ith  
w orld conditions?

Shri K . P. Tripathl: I am just 
coming to that.

W ith regard to jute, the Chairm an 
of the Jute Association, Mr. Gardiner, 
in his last speech said that it is w rong 
to say th a t ju te  m achinery in India 
is inefficient. It is his statement, not 
mine. He him self said that it is w rong 
to say that the ju te  m achinery in 
India is inefficient. Therefore..........

Shri V. B. Gandhi (Bom bay C i t y -  
N orth): He referred only to ju te 
looms, but he certainly did admit that 
the other preparatory m achinery was 
out of date.

Shri K . P. Tripathi: Quite true.
Therefore, w hat w e have to do is first 
of all to rationalise in those sectors 
w here rationalisation is possible w ith­
out creating imemployment.

Now, if  you look at the P ro­
ductivity Enquiry Committee’s report, 
you w ill find that a large number of 
suggestions have been made, and m any 
of the suggestions relate to rationalisa­
tion of the management, rationalisa­
tion of the lay-out of the plan, 
rationalisation of the utilization of the 
scrap material, rationalisation of 
many other things which do not re­
quire automatic m achinery at all. 
Has any of them been done? It has 
recommended improved conditions of 
workers and w orking in the m ill 
machines. That has not been done. 
So, w e have to look at it  from  a

rational point of view . H ere is the 
question of rationalisation, step by 
step. W e have to take that step in 
the present context w hich is abso­
lu tely  necessary and essential and 
w arranted by circumstances. When 
the country is faced w ith  grow ing un­
employment, that is not the tim e for 
taking up the typ e of rationalisation 
which creates unemployment. When 
the country has no unemployment, 
then is the time for taking that step. 
Therefore, I suggest let us take from  
the Productivity Com m ittee Report 
that step w hich w ill bring down the 
cost.

M y information is that if you 
undertake those reforms w hich have 
been suggested by the Productivity 
Committee, 15 per cent, of the cost 
would come down. If fifteen per 
c e n t of the cost come down, our goods 
w ill be able to sell, w e w ill be able 
to compete in the world market. M y 
tim e is up.

Mr. Chairm an: The hon. Member 
m ay finish his point.

Shri K . P. Tripathi: A s a m atter of 
fact, in this question there are so 
m any things which have to be said 
that nothing can be finished.

t  was ju st talking about jute. 
Now, I have figures only up to 1951 
of profits. One thing I have shown, 
that fifteen per cent, of the cost be 
reduced by m ere rationalisation of 
the management lay  out, etc. With 
regard to profits up to 1951 I find the 
profit index shows tha|| it was, in 
1940, 359, and in 1951, it was 679. 
This is w ith regard to jute. With 
regard to cotton, the profit index was 
142 in 1940, and 551 in 1951.

Shri Sadhan Gupta: Which is the 
base year?

Shri K . P. Tripathi: So, the profit 
index has been increasing all these 
years. So, if  there is a decline in the 
profit index slightly, the industry 
w ill not totter; it can absorb further 
shocks of lesser profits for some time.
I would, therefore, suggest that it is 
' possible for us to go slow w ith regard

to the automiatisation of looms.
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If you go in for automatic looma» 

you have to procure them from  airt- 
side and not from  the existing 
m achinery that is produced in India. 
The result w ill be that the ancillary 
m achine industry w ill die, and further 
difficulty w ill arise.

M y hon. friend over there quoted 
figures to show increasing em ploy­
ment in the textile  industry. But 
they did not take into account the 
loss in em ploym ent in the cottage 
industry sector. W hen you are ta lk ­
ing of textiles, you m ust have the 
complete picture of textiles before 
you. W hen you are talkin g o f textile  
production, you m ust take into 
account along w ith  the textile  
m achinery production, the cottage 
industry production also. Now, w hat 
is the number of people em ployed in 
the cottiage industry sector? I am 
told that nearly a crore of people are 
subsisting on the cottage industries. 
If you say that you have been able 
to increase em ploym ent for about
200,000 on this side, I would like to 
ask w hat is the num ber of people 
thrown out on the other side. For 
that, there are no statistics. Most un­
fortunately, in our present economy, 
there are no statistics available in 
respect of that, and therefore, w e do 
not know  w hat is happening in this 
sector. It is for this reason that w e 
are liable to take a partisan or 
sectional view . I do not w ant to look 
at this problem from  a sectional point 
of view  at all, but I am looking at it 
from  the point of view  of the total 
economy of the country. It is from  
this point of view  that I say that w ith 
regard to automatisation, w e should 
go slow. I most hum bly submit that 
if you really go in for automatisation 
of the ju te  industry in Calcutta, I do 
not think that you can do it without 
bringing about a revolution there.

The Chairm an is looking at me, to 
say that m y tim e is up. I had m any 
things to say, but since there is zx) 
time, I shall conclude.

Shri N. C. Cbattevjee (H ooghly):
I am sorry that tiiis rationalisation

problem has come up immediately 
after the debate on the Special 
Marriage Bill. (Interruvtions).
Reason is clouded by passion, . I am 
one of those who would like  to plead 
before this House for a rational 
approach to this problem  of 
rationalisation. Now, it is no good 
condemning our comrade Shri 
Punnoose and saying that he said 
many things which he ought not to 
have said. Really, the problem is, to 
a large extent, psychological. Labour 
is very  unhappy and is suffering from  
m any apprehensions. It is our duty 
to see that labour is not unfairly dealt 
w ith  owing to this rationalisation of 
industry and rapid mechanisation o f 
some sectors o f our industry.

In advanced countries like  ttie 
U.S.A., the trade unions them selves 
accept as necessary the continuous 
process of technological im provem ent 
in industry, and they often actually 
encourage it, and they share th e  
responsibility in carrying it out. 
Union executives in those advanced 
countries have fu lly  realised the fact 
that the best job  security for their 
members lies in sound cost-reducing 
programmes. I hope that the union 
executives here w ill also appreciate 
that aspect of the problem, and 
approach it in an objective manner.

B ut the management also should 
do its duty. Managements desirous 
of rationalising and putting through 
measures of mechanisation of indus­
tries in India must realise that they 
have a number of obligations to fulfil. 
The first obligation that they must 
fulfil is this, that they must ensure 
that they are themselves efficient and 
economical. You know as the C hair­
man of the Company L aw  Select 
Committee the charges and allega* 
tions made against the managing 
agents, and how those allegations have 
been m et The allegation is that they 
are really  taking too much share o f 
the profit and that they are really 
fattening at the cost o f national 
economy. W e should see that that is 
not allowed to be done under flic  
garb of rationalisation.
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Secondly, they must m ake every 
«ffort to absorb as many redundant 
m en as possible in other jobs. Surely, 
th ey  must help the State seriously, 
ivherever possible, in training and re­
training those rendered surplus, who 
•cannot im m ediately find alternative 
jo b s in existing trades. U  proper 
jo b s  cannot be found for them, they 
must be ready a lso -to  pay suitable 
an d  adequate compensation to those 
unfortunate few  who are thrown out 
o f  employm ent due to no fau lt of 
itheirs.

Finally, they must show an un­
equivocal readiness to share w ith 
th e ir  employees and w ith the con­
sum er the ^ n e fits  of rationalisation, 
und they must show that production 
Is really cheaper, and thus they must 
•do good to the people at large. We 
a r e  very  happy to And that in a re­
cen t speech delivered by Shri J. R. D. 
T ata, the Chairman of the Tata Iron 
and Steel Co., Ltd., one of the big 
'bosses of capital, has said that they 
a re  not going to rationalise at the 
expense of labour, and they are fu lly  
conscious of our obligations. I only 
w ish that the hon. M inister would 
irive us some hope and assurance and 
w ould  also give an assurance to 
labour that rationalisatipn would not 
mean really  fattening the capitalists . 
a t  the expense of labour or at the 
expense of the poor people of this 
country, and that although there is 
colossal unemployment still, which is 
m aking us unhappy, and although it 
w ill lead to a short-term unem ploy­
ment, still— the hon. M inister ought 
to  assure us, this Parliament, as w ell 
as the nation— that in the long run, 
i t  would be doing good both to 
labour and capital, management and 
industry, as w ell as to the people at 
large.

There is a certain amount of anta­
gonism towards rationalisation, and 
that is rooted in the old mediaeval 
Ijelief that mechanisation of industry 
autom atically leads to unemployment. 
S h ri Bansal was talking about those 
people who broke H argreaves’s

371 L.S.D.

spinning jen ny and the looms, when 
mechajiisation w as started in the 
textile industry in E ngland  B ut in 
one generation, after mechanisation 
was introduced in England, ten times 
more people w ere em ployed in the 
mechanised textile industry. R eally, 
it is the industrial revolution that 
made England econom ically prc»- 
perous. The greatest rationalisation 
has taken place in the U .S ^ ., from  
1939 to 1950. In the m anufacturing 
industries, the production has gone 
up by seventy per cent., and if you 
take the total statistics, you find that 
in half a century, the num ber o f 
people employed in that country has 
gone up from 18 m illions to 60 
millions.

Therefore, if you look at it in  an 
objective manner, you w ill find that 
although there w ill be some tempo­
rary hardship, yet, on the whole, it  
w ill do good both to labour and capi­
tal, as w ell as to the public at large. 
Having regard to our civilisation and 
our tradition, w e do not like machines, 
yet we must remember that machines, 
after all, are the greatest and the 
biggest creators of jobs. They have 
solved unemployment to a large 
extent in modern countries. A l­
though there m ay be lim ited 
tem porary unemployment, yet, I am 
quite sure, ultim ately, it w ill do good 
to the country.

My hon. friend Shri K . P. Tripathi, 
for whom I have great respect, has 
said that if there is rationalisation in 
the ju te  industry in Bengal, there wUl 
be a great revolution there. Coming 
from  Bengal, I can say that there 
w ill be nothing of that kind there. 
There w ill be no revolution there. 
There m ay be some trouble created 
by some communist friends and some 
comrades, but w e know that there 
w ill be nothing like a revolution 
there.

I can assure you and the House that 
in the jute industry in Calcutta, they 
are contemplating to spend only Rs. 50 
c ro i^ , but even that money is not 
available. In the entire textile indus­
try, they ajre thinking of spending
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Rs. 350 crores for rationalisation, and 
even that m oney they cannot pro­
cure. Therefore, even if you em bark 
on rationalisation, it w ill only touch 
a fringe of the industry, and not very  
much of it, and there w ill not be any 
large or colossal unem ploym ent On 
the other hand, ultim ately, the 
greater volum e of unem ploym ent 
resulting from loss of our export 
m arkets w ill be offset by rationalisa­
tion.

So, you must face facts. Y ou  can­
not be a first-rate industrial country 
in the world, unless you discard your 
outmoded and inefficient machines.
O f course, our machines are ineffi­
cient in m any sectors, and it is high 
tim e that w e face realities, and 
approach the problem  in a proper, 
scientific, rational and also national 
manner.
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an4 î«fl 1RT it I i/Jl wnf an«r ^r?r 3 f  

^  H‘ ^  4  fTR m  *f t  aift 

iT^ * n f^  ^  ^  ^  # h m -  ^

'O'l ^  5!̂  5JT3T ^  ^  w f

^  r̂m ^  wnt t̂ Ĵ i t? ^
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Shri B harw at Jha Azad: A re we who 
have moved amendments getting any 
chance or not?

Mr. Chairman: Please wait.
 ̂ Shri Tushar Chatterjea: Sir, in the 
very short time at my disposal I w ill 
Just touch upon the points on which 
very  little has been said. The tacts 
that I will place before you of th« Juta 
industry will prove how dangerous is 
this rationalisation policy that is being 
pursued by the employers and that is 
being supported by the Government.

The mover of the resolution has said 
many things in detail. He has dealt 
with the general aspects; he has dealt 
with the textile industry and also with 
the jute industry. 1 shall cite some 
very revealin>< facts. About the jute 
industry, it is said that rationalisa­
tion or modernisation of the machinery 
is necessary if the industry is not 16 
lose its competitive capacity. Many of 
the spokesmen from the capitalist side 
and also Shri Chatterjee said that this 
industry must be kept on a sound foot­
ing so that its competitive capacity 
should be all right. The Jute mill 
owners and the Government and all 
sorts of capitalists say that rational!- 
s^ ion  or modernisation is necessary in 
this industry to keep that competitive 
capacity. 1 will show how this compe­
titive capacity can be maintained even 
without bringing in new machines. Is 
the position of the jute industry such 
that it is running at a loss at present?
If that is so, then, of course, w i  need 

not have grudged the modernisation of 
machinery so that the industry may 
be maintained in the country’s interest!.

Shri Tripathi has already quoted 
certain figures about profits. I have 
also some other figures. If we take the 
PtpAt figures of 1939 as 100, in 1948 
the profit was 361, in 1950, it was 4M

and in 1951, it was 679. These are all 
figures from the Eastern Economist. 
Taking one of the mills individually 
owned by Jardine and Andersens, 
their net profits in the six months bet­
ween April to September 1952 was Rs.
19 lakhs. In the next six months, that 

is, September 1952 to March 1953, it 
rose to Rs. 34,54,000. Take some other 

mills. Under the Gillanders' Managing 
Agency, the dividend figures of eight 
mills were published and it is found 
that the dividends increased in some 
cases to twice and in some cases to 
thrice. (Interruption),

In the statement of our Deputy Com­
merce Minister on 16th M ay 1954 it was 
clearly stated that the Jute industry 
had made record export in the montli 
of March 1954. He also said that the 
demand abroad is quite all right and 
increasing. The point is this. I put 
before the House all these figures and 
what the Minister says. How can w« 
understand that the industry has sud­
denly come to such a critical position 
that unless modem machinery is intro­
duced resulting in the unempl03̂ e n t  
of lakhs of workers the whole industry 
will collapse within a year or two? 
Most probably, from the GoverDment 
side it will be argued that recently the 
Jute Enquiry Commission went into the 
conditions of the jute industry and 
they have approved of the rationalisa­
tion scheme and they say that without 
rationalisation this industry woul<  ̂ not 
be able to run smoothly. Here I want 
to say, whatever the recommendations 
of the Jute Enquiry Commission may 
be, we are not going to accept those 
recommendations. Why? Mainly be­
cause that Commission has conducted 
its enquiry, in a completely one-sided 
way. No representative o f the Trade 
Unltons, INTOC or AITU C or any other, 
all-India organisation, has been called 
upon to give evidence before the Com­
mission. If  you read! tfte reoprt, you 
will find that no labour interest or 
public interest was allowed to come 
befbfe the Commission and gi^e evi< 
dence. For the last 10 or 15 years, no 
only labour organisations but also pub 
lip bodies have expressed the opinfo© 
tnot the Jute mill of#tiers have bee'
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reaping huge profits. They prepare 
their accounts in such a way that they 
keep their true profit position conceal­
ed. Not only in Bengal, but from other 
parts of India also, demand was made 
that these jute mills must b e  subjected 
to a tripartite enquiry in which labour 
interests, employers’ interests and the 
Government must be represented. They 
must be able to scrutinise the accounts 
and the financial position of these jute 
mills. Unless that is done, no patriotic- 
minded person will b e  in a position to 
accept the recommendation of the Jute 
Enquiry Commission.

We must 4ictually look into what is 
going on in the jute mills. (Interrup­
tions), Not only retrenchment is 
resorted to in places where new 
machines have been introduced, but it 
is done in places where no such new 
niachine has been introduced. Progres ­
sive retrenchment is going on every­
where. I have got the figures. I can 
refer to many individual mills but that 
I would not do so because my time is 
up. A  certain percentage of workers 
is being constantly reduced under 
different pretences. Whenever a worker 
goes out on account of superannuation 
that place is not filled up. The work 
is imposed on the other workers who 
are already there. That means work­
load is being greatly increased.

4 P.M.

Then, Sir, if you go into details you 
w ill see that the percentage of 
temporary workers is increasing. If 
these things are happening then i'. must 
be understood that the jute mill bosses 
are pursuing rationalisation policy, not 
for the sake of improving the fndustry 
but for the labour-saving devices simply 
to reap more profit so that they can 
have better days on the blood and 
sweat of the millions of our people.

Shr! Jha Asad: Sir, vrhile I
was cursing irv  i^t.......

Mr, Chairman: I think the hon. Mem­
ber should not refer to that. He may 
speak on the resolution.

Shri Bhagw at Jha A iad: Sir, I am 
perfectly at liberty to say what 1 want 
to speak, however hard I am given the 
ruling. .

While replying to the general debate 
on the Budget, the Finance M inister 
observed:

“ While everything possible should 
be done to alleviate hardship caus­
ed to labour temporarily displaced* 
they should not do anything which 
would ban all technical progress 
and inhibit the growth of employ­
ment.’*

This reference to rationalisation gave 
a chance to the country to discuss the 
matter and this evoked all round dis­
cussion in all the parties— in industqr 
in particular— and other circles. Good 
that came out of that discussion is that 
everybody now desires to adopt a 
'rational* approach to the problem of 
rationalisation and a sweeping con­
demnation of rationalisation would be 
highly irrational. Each one of our 
friends who have spoken in this House, 
has appealed for rational approach; 
whether he represents labour, business­
men or some other group, all speak for 
a rational approach. The difficulty, Sir, 
is as to which is the rational approach. 
In this country of ours, the best policy 
for us is to find out a proper formula 
of industrial organisation which w ill 
give us the maximum production and 
also the maximum employment. There­
fore, we have to find out whether the 
machinery that we have got at present, 
either in textile mills or in jute mills, 
is fit for our conditions, or whether we 
have to change it. It is all a question 
of whether we can work with the old 
machineries or we have to look round 
us and supplement or substitute our 
machinery with up-to-date machinery 
that the world has.

There is no denying the fact that 
modernisation of our industry w ill 
surely cause displacement of labour.
It is all a question of finding out w he­
ther such displacement of labour on 
the one hand, and the advantages that 
w ill accrue from such modemisatioii
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on the other w ill balance each other oi 
one w ill go against the other. 1 for one 
le e l that, though there w ill be displace­
m ent o f labour, there should he suffl- 
<cient safeguard given to such displaced 
labour. If that is given, whether it is 
managed either by the industry or by 
th e Government, 1 feel that it Is dcsir* 
able to have rationalisation.

So far as textile industry is concern- 
led, much has been said and I do not 
w ant to refer to that industry though 1 
have much to speak about that indus­
try. I will now speak regarding the 
jute industry. Some of our friends 
have said that if  w e rationalise the 
textile  industry there w ill be 1,80,000 
labourers displaced out of a total ot
2,00,000. Thbugh there will be displace­
ment, I feel that the displacement will 
not be a grave problem. On the other 
hand there will be reduction, definitely, 
in the cost of production. M y friend 

Mr. Tripathi has said that in a question 
to our Finance Minister, it was said 
that somebody from the business com­
munity stated that there will be no 
reduction in the cost of production. 
That is the point. They want U) take 
this assurance beforehand, that even if 
there is rationalisation and consequent 
reduction in cost of production, they 
will get the profit. It is left to Mr. 
Tripathi or m y friends on this or that 
cide of the House to point out that if 
there is reduction in cost of production, 
the profit should not go into the pocket 
of the millowners. It is not that we 
should not bring this new up-to-date 
machinery. The question is, whatever 
i?eduction in the cost of production is 
made should be passed on to the con­
sumer. I am sure if there is nine pies 
— as it is said— reduction in the cost of 
production, there will be an additional 
consumption of 300 million yards which 
w ill lead to the employment of half a 
lakh of labour of our coimtry.

Sq far as jute is concerned, I feel 
rationalisation in jute industry is an 
Imperative necessity for us. If you look 
round the world you will find how piti­
able is our posiUon with regard to Jute 
industry. A fter the World War II con­
siderable development had been made

in this industry and some of the lead­
ing countries of the world like France, 
Germany, Australia and Pakistan have 
gone much ahead of us in the world 
market. Instead of talking on theories 
I will quote some figures which w ill 
show the advances made by those 
countries regarding rationalisation of 
Jute industry.

Since World War II French jute in­
dustry has made notable strides. The 
output of yarn rose from 80,000 tons In 
li38  to a round flgnr^ of 1,01,000 tons 
in 1951. A  slight set-back in 1952 and 
then in 1953, 91,700 tons. Before 1939 
it supplied the needs of the home 
market and there was no export at alL 
But, today their exports have risen to 
some 30 thousand tons, worth some­
thing like 48,40 million francs. They 
are exporting to countries abroad and 
United States of America which ranks 
high among their overseas customers 
purchased in 1953 a total of 10,000 tons 
worth four million dollars, which is an 
increase of 25 per cent, from their 1952 
purchase. Pakistan, our nearest 

neighbour is strongly competing with 
us in the jute industry, but now we 
find that France has also come in the 
picture.

The latest development in the Jute 
industry is to spin direct from sliver. 
The modern high speed spinning direct 
from sliver with frames of 100 spindles 
each running at speeds up to 4,000 
revolutions per minute is much more 
speedy, efficient and easily managed 
than the ‘Rove Spinning', to which we 
are still clinging. Martin Automaton 
has spread from Germany to U.K. and 
it is invading almost all countries 
where jute is produced. Therefore, it 
is desirable that the sooner we 
rationalise our jute industry the better 
it is.  ̂ .

Coming to our neighbour country, 
Pakistan, the Pakistan jute industry is 
making rapid progress. The group of 
Adamjee Jute Mills has three mj<lls of
1,000 looms each. About 1,400 looms 
are in operation in East Pakistan—  
about 1,250 looms in Adamjee and ISO 
looms in Isphani Mills.

1954 Rationalisation Schemes 14^4
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1 feel that it we make any delay 
in rationalising our jute industry, 
the figures which 1 have quot­
ed about France, Germany and 
Pakistan definitely go to show that 
whatever lute we have got in our coun­
try w ill be left to the mercy of those 
countries which are strongly competing 
with us. We have seen that France 
which had nothing for home consump­
tion is now exporting. Therefore, it ia 
highly necessary that we should 
rationalise our industry. Of course 
there should be safeguard to the labour 
displaced. There shpuld be sufficient 
safeguard that the management them­
selves rationalise and before rationali­
sation is introduced all these safe­
guards must be taken.

With these words I support my 
amendment which I have moved.

Mr. Chairman: Now. Shri L. N. 
Mishra. I hope the hon. Member w ill 
not repeat any of the old arguments 
and will finish within five minutes be­
cause there are many more Members 
who desire to speak.

Shri L. N. Mlahrft (Darbhanga cum
Bhagalpur): Sir, I w ill finish in five or 
six minutes.

I have read the speech of Mr. 
Punnoose and I have not been able to 
follow his speech so far as the Jute in­
dustry is concerned. The previous 
speaker has just now said something in 
favour of rationalisation so far as the 
jute industry is concerned. I too shall 
confine myself to the jute industry.

During the Budget speech my hon. 
friend Shri Tripathi had spoken against 
rationalisation. He had reminded me 
of the thousands of Bihar workers 
woi^ing in Calcutta. Today I am to 
remind him of the lot of lakhs of jute 
growers and agricultural labourers in 
Bihar who are Working in the remote 
areas o f  Bengal, B ihar and Assam if 
this jutfe industry is lost. If we lose the 
foreign m arket for our Jute, what about 
those agrictilturists? M y hon. friend i8 
worried and anxious about a few 
thousands of industrial labourers

Calcutta, but not for the millions of 
growers and agricultural labourers ia  
Bengal. Bihar and Assam. We need 
raUonalisation in jute, not because w e  

want more of productive capacity or 
more of production of jute manu­
factures— this we can easily achieve by 
sim ply increasing the w orking hours o f  
jute mills— but because we have to re­
duce the cost of production in jute. W e 
are aware of the fact that only a few  
months back the Commerce and Indus^ 
try Minister laid before the House the 
report of the Jute E n q u i r y  Commission.
I am one of those who do not see e y e  
to eye to many of those proposals, but 
so far as that Commission’s recom­
mendation about rationalisation is con- 
cemed, I completely agree w ith it and 
I would like to quote it here:

‘T h e  present size of market that 
India holds can be retained only 
by accelerating the pace of
modernisation and showing poten­
tial competitors that the Indian 
industry is determined to
spare no efforts to keep its m arket 
and will be taking all reasonable 
steps to increase efficiency to
reduce costs.”

We are facing serious competition 
not only from the Continent but also 
from countries like South Africa,. 
Egypt, Brazil and last but not least 
from Pakistan. My hon. friend 
given some figures.

Shri K, P. Tripathi: About produc­
tion of jute.

Shri L. N. Mishina: Pakistan has got 
0,000 looms now and it has a scheme 
for another 7,250 or so next year and 
it w ill be about 13,250 looms and they 
are thinking of having three shifts, 
which mekns that it w ill h\uHiply* 

their strength and put it at abdut
39,000 as against the 6,000 loomfe of 
ours. Armed with this most modem 
machinery and with a raw m aterial o f 
a distinctively high quality, Pakistan 
will try  to drive us away from th e 
world market. Because 6f  Pakistan’s 
new machinery and greater strength 
are a threat to our country^g industry^
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I am supporting rationalisation. The 
case for modernisation finds a very 
strong support in this point that today, 
for a Jute mill with old plant which 
is reasonably well managed, 3.4 to 4.4 
persons • are required per loom, while 
in a mill with relatively modem 
m achinery, only 2.7 persons w ill be 
required per loom. It w ill reduce the 
manufacturing cost by 15 per cent* and 
this cost could be further reduced by 
limiting the dividends. The only diffi­
culty to my mind is how to find the 
capital. So far as capital is concerned,
I would appeal to Government to take 
seriously then they can find it Rs, 65 
to 68 crores are already invested in 
this industry and it is a question of 
finding Rs. 40 crores, and if this sum 
of Rs. 40 crores is divided over a 
period of 10 years aftd if some limit 
is put on the dividends, I think the 
capital can be fbund. So far as labour 
is concerned, I would appeal to labour 
leaders to take a rational attitude. 
They should appreciate that if we lose 
the foreign market, the Jute industry 
is gone. Jute industry is not like that 
of textiles, for which Mr. Somani 
pleaded very extehsively. I do not 
know the position of textiles but I 
know that jute Is altogether different 
from textiles. We consume about 90 
to 95 per cent, of textile manufactures, 
ourselves, but so far as jute is concern­
ed, 90 to 95 per cent, of it is dependent 
upon foreign market. It depends upon 
whim s and caprices of foreign market. 
A  slight change in demand violently 
fluctuates the equilibrium. Jute in­

dustry has most unstable equilibrium 
and so, if  we have to save this indus­
try, there is no way but to rationalise 
this industry. I would, therefore, ap­
peal tor^my labour friends to look upon 
it as a national ^ estio n  and n6t be 
carried away by other considerations, 
and I hope they will take a difTerent 
attitude.

Shrl Asoka Metita (Bhandara): The 
question w e are discussing has to be 
•cionsidered from  two points of view : 
Is rationalisation not befng carried 
out properly? O r is it that w e are 
^  the opinioln that rationalisation is 
iilnn^bessary and \xrmM7 1 woiiid

like to look at the question from  the 
first point of view . In ju te  industry,, 
for various reasoas that have been 
pointed out, which I w ould briefly 
recapitulate, it is necessary that some 
form of rationalisation should be 
tried. Jute m anufactures constitute 
the principal staple of our exports. 
The industry is m ainly dependent on 
exports. W e find there is increasing, 
competition from countries that are 
better placed than w e are as fa r  as. 
ju te m anufacture is concerned. P akis­
tan, in the near future, w ill have 
about 60 per ce»t. of our productive 
capacity. Modernisation is going on 
at a rapid pace both in B ritain  and in 
Pakistan. The traditional ju te manu­
facturers here are confronting a shrink­
ing market. Under these circum ­
stances, if the jute industry is to sur­
vive, it is necessary that w e think in. 
terms of rationalisation of this indus­
try. Rationalisation of the ju te  in­
dustry, as w e know, would affect 
only the spinning part of it. It would 
be possible to try  some form of 
rationalisation to reduce the w orking 
hours needed for producing one ton 
from  320 to 90 hours, and the prob­
lem of rationalisation in the jute in­
dustry has to be considered serious­
ly  because w e find that for the last 
fourteen years or more, only 14 per 
cent, rationalisation or perhaps 16 
per cent, rationalisation was effectsd. 
The pace is very  slow and  ̂ w e are 
confronted by serious competition. 
This is an industry w(hich constitutes 
the staple of our exports and w e are 
absolutely dependent upon our export 
market. A s far as this industry is 
concerned, I believe that a considered 
case is made out for rationalisation, 
but I am afraid no sim ilar case can 
be made out as fa r as cotton textile  
is concerned. There are various prob­
lems, technical and organisational, 
which have to be considered when­
ever the question of rationalisation 
is taken up. I had tb^' honour of be­
ing a member of the W brking P arty 
of the Cotton T extile  In d ^ try  and 
hon. Members w ill find that in the 
^ u rs e  of our report, w e have pad 

,to m ake some very  s^ io u s obeerva-

10 SEPTEa^BER 1954 Rationalisation Schemes 1458:
in Textile and Jute

Industries



^459 Resolution re 10 SEPTEM BER 1954 Rationalisation Schemes 1460
. in Textile and Jute

j  Industries
back and I enquired about his reac* 
tions to the developing electrification. 
He is happy about the electrification. 
Electric power, how ever, must not go 
to the top people; electric power must 
not be given to big m anufacturers.

[M r. Speaker in the Chair] 

Electric p)ower must be made avail­
able to the sm all man, to the man at 
the bottom, so that people at the bot­
tom m ay be raised. Cloth comes next 
only to food. Cloth is of xmiversal 
importance, and that is the reason 
why from the days of Dadabhai Nao- 
roji, Romesh Chandra Dutt and Gan- 
dhiji w e have alw ays thought of cloth 
as an important thread in the fabric 
of the economy of our society.

[Shri Asoka Mehta]

about the inefficiency and in- 
 ̂competency of the management in 

-this industry. Rationalisation, if it is 
’ meaningful, w ill have to take into 
, consideration the efficiency of the 
 ̂management also. Rationalisation 
. wiU also have to take into consider- 
^ation other aspects that have been
- listed, but I would like to invite your 
attention to something much more 

important. F ifty per cent, of our 
looms in the cotton textile industry

.are out-moded. Ninety per cent, of 
^the machinery is, as Mr. Gadgil point- 
^ed out, old and run down. This 
-the opportunity for us to re-organise 
-4he industry. In jute, it is found 

that w e have got to compete w ith 
foreign countries and w e have got to

- maintain our efficiency in terms of
- the increasing efficiency in other 
.countries, but as far as cotton textile

is concerned, the industry depends 
u p o n  our internal market. Our free­

dom movement has taught us that 
just as production of food has to be 
decentralised, production of cloth has 

also to be decentralised. Rationalisa­
tion is not only a psychological prob­
lem, as Mr. Ghatterjee pointed out, 
but it is also a sociological problem. 

What kind of a society we want to 
have. I was amazed to find Member 
after Member getting up here and 
saying that w e w ant to have a mo­
dem , industrialised country and 
ithat w e should think in terms of the 
defence requirements of our country. 

U o we want to shape our policy in tfaie 
image of the West or do w e want to 
iiav e  a co-ordinated and consistent 
policy of our own? I maintain that 
as fa r as the cotton textile industry 
is  concerned, w e must move increa- 
«ingly in the tHreetion of decentrali- 
flation. W e must not replace the pre­
sent looms, the old, obsolescent looms, 
>with new looms. W e must move In 
Ihe directlonrjof power looms or im­
proved looms that can be operated 
b y  the sm all man. , ^ e  are going to 

e le c tr ify  this country. JSlectrification 
,m ust mean that power is made availa- 
hU  to the sm aller man. I w as talk- 
ring to Vinoba B h avejl «  ifortnight

I am suq;>rised that so m any people 
do not seem to realise that cloth has 
a different role, cotton textile industry 
has a different role, in building up the 
fabric of our economy. I was also 
surprised to find that w e have forgot­
ten, or w e are tending to forget, a 
very  important lesson that our tea­
chers and masters taught us. A re  w e 
m erely interested in increasing the 
standard of cloth and having more 

cloth, still more cloth, and still more 
cloth? bielieve if that is whrat we want 

to do we shall be shaping ourselves in 
the image of foreign countries. Our 
masters taught us to lim it our wants 
also. T extile cloth in a tropical coun­
try like India has only a lim ited de­
mand, should have only a lim ited de­
mand. And cloth must be produced 
in such a w ay that the right type of 
sociological conditions can be created. 
W e talk  ^f decentralisation. The te x ­
tile industry is em inently suited to 
decentralisation. I do not think even 
in the spinning section rationalisation 
w ill be necessary. In jute, rationali­
sation w ill be necessary inr the spin­
ning section, not in the weaving sec­
tion. But in cotton I think we should 
eschew rationalisation completely.

I would submit that it is very  neces­
sary that Qur Governm ent consider 
tjjls probleip of integrating the rot- 
ton texUle in d u sW  ^  the w ider fab­
ric of economy very  seriously and not 
permit themselves to he stampeded b y
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mittee to have the third reading lim i­
ted to two and a h alf hours. I assume 
that the House agrees w ith  this.

th e general demand lo r  rationalisa­
tion of the industry made by people 
who are owning and operating the 
textile  industry in the country.

I w ill conclude by saying that this 
problem  of rationalisation has to be 
view ed in a certain context, sociologi­
c a l as w ell as economic. And 1 would 
jiubm it that what is true for the ju te  
industry is w holly w rong as fa r as 
Xhe cotton textile industry is concern­
ed.

M r. Speaker: Before I call upon
ithe hon. M inister I have to m ake 
M  announcement about the allocation 

time in respect of the clause by 
clause reading of the Special M arriage 
B ill.

I stated this morning, when I an­
nounced the time generally, that the 
Business A dvisory Committee would 
b e meeting at 4 o’clock and would 
finalise the allotment of time for the 
clause by clause reading.

The Committee m et accordingly, 
and this was the allotm ent which 
th ey have made for the clause by 
clause reading:

Clauses 8— 14: one hour.
Clause 15— 18 and new clauses 18A, 

18B and 18C, plus clause 1 : four 
hours.

Clauses 19— 21 : three hours.

Clauses 22— 26 : tw o hours.

Clause 27, new clause 27A and 
clause 38 : four hours.

Clauses 28— 32 : one hour.
Clauses 34— 50, the Schedules, 

clause 2 and the T it le : two hours.

A s a consequential change in the 
allotm ent announced this morning, 
the time for third reading w ill be 2|  
hours, instead of 3 hours. It was im ­
possible to allot tim e to  the require­
ments and to meet the wishes of the 
hon. Members t^ ihave the fu ll three 
hours for third reading. If w e did 
that w e had to curtail discussion in 
th e clause by clause by half an
hour. So it has been cpnaidered pro­
per b y the Business A M a o r y  Com«

Mr, Speaker:. The House w ill now 
continue w ith  the resolution. T h e 
hon. M inister w ill now speak.

The M inister of Commerce and In­
dustry (Shri T . T. Krishm unaohari):
The House has been discussing this 
motion for quite a long time and in 
the process, is like ly  to have forgotten 
w hat the motion was.

[Shri Pataskar in the Chair]
I would like to refresh the minds of 
the Members of this House that the 
motion read as follows. Mr. Punnoose, 
who moved the resolution, said:

*^This House is of opinion that 
rationalisation schemes planned to 
be introduced in the textile and 
jute Industries in the various cen­
tres in India are harmful to the 
vita) interests of the people of this 
country/'

Well, Sir, the tenor of the speeches 
made on the floor of this House after 
the m over had spoken, the speeches 
made by the different sections of the 
House had indicated fa irly  clearly  
that the House is not in favour of a 

motion of the nature that was nfoved, 
namely, a negative expression of 
opinion that there should be no 
rationalisation schemes put into op­
eration in the jute and textile indus­
try in this country. I was happy 
therefore when I found m y esteemed 
friend Shri Asoka Mehta getting u p —>
I thought he m ight not have an op­
portunity of speaking— getting up and 
m aking a distinction between the two 
types of industries. He was prepared 
to support rationalisation of the ju te  
industry, but he was not prepared to 
go as far as that in regard to the tex­
tile industry. W ell, that is something 
gained by getting some sort of sup­
port for rationalisation in respect o f 
one industry. It at any rate goes to 
show that a blanket resolution of the 
nature that is sought to be imposed 
upon this House is one which w ill 
have to be turned dowm.



very rough investigation, that v e r y  
nearly 63 mills in our country are al­
most on the border-line of extinguish­
ment because ol old and worn out 
machinery.

[SwRi B a r m a n  in the Chair]
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I think it does not want speeches 
on the part of Members of Govern­
ment here to induce the House to 
turn down the resolution as it is be­
fore the House today. 1 must say 

thtft while I listened to all the speak­
ers 1 am afraid I missed the gist of 
the ^ery eloquent speech made by my 
ydang ftiend» ShrimaAi Tarkeshwari 

Sinha» because she spoke in a language 
which I do not comprehend. I would 
Hke to tell the House that rationalisa­
tion in respect of language might lead 
to unemployment of politicians from 
the South. It may be a good thing, 
but these things do happen. Techno­
logical or other changes which are
sought to be imposed on the body
politic do lead to some form of un­
employment or another, and I suppose 
it cannot be helped. It might be said 
that this generation of politicians 
from South India need not take part 
in the deliberations of Parliament but 
might be voting machines. Even then 
they must know what they are voting
for. That is by the way.

I have carefully gone through the 
very long speech, lasting for a dura­
tion of forty-five minutes, made by 
Shri Punnoose. One particular fea­
ture of that speech which is pleasing 
to me is that he differs radically from 
the views held or sought to be held 
by the Deputy Leader of his Party, 
namely, that statistics are lies and un­
mentionable lies. Because Mr. 
Punnoose sought to buttress his arg\i- 
ment by a farrago of statistics which,
I  am afraid, by and large, are highly 
Inaccurate. I think it is only proper 
th atvi should take the mover of the 
resolution seriously and deal with 

Bome of the statistics, though other 
hon. Members who spoke after him 
have dealt partially with some of the 
statements of Mr. Punnoose.

Mr. Punnoose asked, if increased 
production is still desir^l in the te x ­
tile Industry, why should not the 
rlosed mills be re-started and the full 
installed capacity of the mills utUis- 
ed by aU the mills working three 
shifts. One thing I have found on a

During 1953, 16 mills remained closed 
totally. Thirteen mills were partially 
closed. Most of them have been dos-^ 
ed for the reason that the machinery 
was old and worn out. A t the same 
time, I was happy to hear the sugges-^ 
tion of Shri Punnoose that m ills 
should work three shifts. I do not. 
know w hy the very valuable sugges­
tion of Shri Punnoose, given on the 
floor of the House is not accepted hr  
the members of his party, who belong 
to the Trade Union of Kanpur, w h a  
resist w orking of three shifts, o r 
working on a Sunday for that matter.

The other point that he made was 
that rationalisation has been going o a  
in the textile industry for the last 20 
years in some form or other but there 
has not been any instance of cloth 
being available a t a cheaper price. H e 
quoted the figures of 1948 and 1953. 
Only he forgot that there has not been 
any radical increase in the price since 
1948. The statistical abstract shows—  
it is produced coarse by the Govern­
ment and therefore, to some extent, not 
reliable as my hon. friend Shri H. N. 
M akerjee will put it— that the index 
figure for 1948 was 404, for 1949 it waa 
398. for 1950 it was 402. for 1951 it 
was 468. then it came down to 423 in 
1952 and it is 404 in 1953. At the 
same time, it must not be forgotten 
that the price of cotton in 1948 wa» 
c^ siderab ly  lower. The floor price 
was Ra. 420. In 1950, the ceiling price 
of cotton was raised by another Rs. 
200, So, the fluctuation of the price 
of cotton between 1948 and 1953 has 
been in the high side. ' ^These are 
matters which he need! not enter into*
It is not his business.

»
Shri G. D. Somilni had given some 

f la r e s  in regard to the figures pro­
vided by Shri Puimoose. I Would only 
like to give all-India figures as I have 
them. In May 1951, the nuhiber o f 
people emploired was 785,000. In 1952.
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it  was 807.000. In 1953, there h a *  b e e n  
a diminution and the figure w a a  

^01,000 or nearly 602,000. The ex­
planation for this is that nearly 20 
m ills rehiained closed.

He has made a reference to Kanpur 
about which I wish to say one or two 
■words before I sit down. Shri Pun- 
noose referred to the A m balal Sara- 
bhai experim ental automatic looms. 
E ven  here, I am ^afraid, the figures 
were incorrect. He said that a loom 
shed with 224 looms is manned by 2li 
'workers. I was told that the number 
o f workers that would be needed w a a  
4« and not 29 as he mentioned. But. 
for the same number of ordinary 

looms, the number of workers re­
quired would be 282 and not 244. Shri 
G . D. Somani has answered a point 
made by Shri Punnoose. If 180,000 
looms were made into automatic 
looms. 180.000 workers would be 
thrown out of employment. As he has 

pointed out, the possibilities are that 
only aboiit 20 to 25 per cent, would be 
made into automatic looms and it will 
take a period of several years before 
that could be done.

I do not think that I need go very 
much into Shri Punnoose’s figures ex- 
‘̂eot to refer to his figures in regard 

to  jute. I am afraid that the picture 
that he has painted in regard to the 
ju te  industry was slightly more apo­
cryphal than the picture that we had 
from  him about the textile industry. 
1 am constrained to say in all humi­
lity  that the Communist P arty had 
thosen their spokesman rather wrong­
ly  or briefed him not quite correctly. 
That is a mistake they do not often 
fall into. So far as the jute industry 
is concerned, he said that the jute in­

dustry employs 3i lakhs of workers. 
It does not. It employs one lakh less. 
The rationalisation scheme, if fully 
implemented, according to Shri Pun­
noose, will throw out 40.000 people. As 
hon. Members, particularly those com­
ing from Bihar pointed out, rationali­
sation would take a long time, may­
be about 7 to 10 years and it is un­
likely that allowing for wastage, the 
number of people that would be thrown
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out would be appreciable during that 
period.

S h r i  K . K . B a s u  (Diamond Har­
bour): W hat is the standard of ap-
preciability? If 30,000 people are 
thrown out, is it not appreciable?

S h r i  T . T . K r is h n a m a c h a r i :  I t
depends on the hon. Member's capa­
city to appreciate.

S h r i .K .  K . Basu: That is n o t  th e
point. If 30,000 people are thrown 
out, is it not appreciable?

S h r i T . T . K r ia h n a m a o h a r i: T h e
hon. Member is very voluble, but in 
the process, he is not very articulate.

S h r i K . BL B a s u : That was your
own figure.

S h r i T . T . K r is h n a m a c b a r i :  I t  was
Shri Punnoose’s figure. According to 
the figures, the total number of wor­
kers employed in March, 1952 was
214,000. According to the I.J.M.A. it 
was 246,000. The total number em­
ployed in the mills in the L J -M .A . 
and outside is 275.000. Shri Punnoost 
said that in May, it was 119,000. Per­
haps, it was a slip for 219,000. In 
May, the figure was 246,000. These 
are the figures. I do not propose to 
weary the House any more with these 
figures.

My point really is that the resolu­
tion is so framed that it would em­
barrass Government whatever might 
be the attitude of the Governm ent 
Secondly, it might bolster up a cer­
tain agitation that is going on in ce r­
tain quarters. Actually, I am afraid, 
Shri Punnoose's friends in Calcutta 
are not very strong in the Jute mills 
working section. So far as the figures 
in regard to membership go, I do not 
think they form even about 20 per 
cent, of the total membership of the 
Union. There is one chance of high­
lighting the possibility of suffering 

that a few odd people might be put 
to. That is one thing. So far as 
Kanpur is concerned, I think hon. 
Members did quote some figures. The 
position in Kanpur is that rationalisa­
tion has yet to take place. It is true 
that there is a lot of ferment amongst 
labour. That is very unfortunate. It
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is all the more unfortunate because 
while there is a ferment amongst 
labour, the mill industry in Kanpur 
is not very strong. It is rather weak 
for various reasons. It m ay quite be 
that the employers have got their own 
share in making the industry weak. 
But, it is rather difficult to say uni­
laterally that it is anybody's res­
ponsibility. I found that the Labour 
Minister of U.P. had stressed on this 
point in the Conference held there. He 
has been very careful. I will give a 
few extracts from his speech at Naini 

Tal. In the circumstances of the 
prevalent unemployment, the M inister 
stressed that it was of the utmost im­
portance that no scheme of rationa­
lisation should be worked out in a 
manner which would add to the pro­
blem in any way. The whole thing 
should be done in such a w ay that 
there would arise no further un­
employment even of those workers, as 
fa r  as possible, who have been desig­
nated as temporary or substitutes.

‘T h e  scheme of rationalisation 
should advance cautiously, but 
fa irly  and should entail retrench­
ment of workers only to the ex­
tent they would be absorbed by 
retirements and natural wastages.’*

Well, this is a very unfortunate posi­
tion. In fact, I would appeal to all 
the labour organisations who are res­
ponsible, to help to solve this problem 
in Kanpur. In fact, I was suggesting 
to my hon. colleague that this problem 
must be settled round a table and we 
cannot afford to have minor divisions 
or personal rivalries either in the 
employer or employee sections to 
Jeopardise an industry which will ulti­
m ately mean that it is the worker who 
w ill ultim ately suffer. After all, even 
with the lay-off benefits and retrench­
ment benefits, if* the factories close 

down, the quantum in terms of human 
suffering, so far as the employer is 
concerned, will be considerably Hess 
than in the case of the employees. I 
would make an appeal to all sections 
not merely of this House but also 
people outside that this is a matter

where we should keep our personal 
prejudices, predilictions and politics 
out, and try to solve the problem
which looks at the moment rather
difficult to solve. •

I have not got much time. There­
fore, hon. Members w ill forgive me 
if I do not deal with the arguments 
that they have put forward in the
course of th e ir . speeches. B y andl
large, I am very grateful to maxiy 
hon. Members who have spoken more 
or less helping the Government to 
see light. The Government’s policy
generally is what I stated during the: 
last Budget session, viz,, that we can^ 
not set our face against rationalisa­

tion. M y hon. friend, Mr. Asoka
Mehta has conceded that in the case 
of the iute Industry, it is a “must’’ . 
We must in the process see that those 
people who are likely to suffer and 
those least capable of bearing that 
suffering should suffer the least, and 
the thing has to be planned and work­
ed out. Even in regard to other 
spheres it wiU be wrong to say that 
no rationalisation should take place. 
The problem, as the hon. Members 
who are experts in the field— Mr. 
Bansal. Mr. Somani and to some ex­
tent a diligent student like Mr. Gadgil 
— have pointed out, is one that is  
manageable. It is not one that if  un­
manageable so far as the textile  indus­
try is concerned.

And so far as obsolescence is con­
cerned, in our industrial structure I 
think it is very great. The Chairman 
of the Engineering Capacity Survey 
Committee told me the other day that 
he felt that the bulk of our machines 
at least are obsolete, and we have to 
think in terms of changing them^ 
which might be in terms of about two- 
lakhs of them. The technological 
development all the world over is 
advancing so rapidly that if we try  to  
make machine tools which were in 
use in other countries six or seven 
years back, we shall be left far be­
hind. So, this obsolescence in this 
country is a thing which we cannot 
altogether ignore. And so far as the 
automatic looms are concerned, the 
problem, as I said, is one that we pro*
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pose to tackle. W e do not propose to 
allow un-coordinated installation of 
automatic looms or automatic machi­
nery. Luckily automatic looms have 
to be imported, and therefore, Gov­
ernment have a certain amount of con* 
trol. But, it is wrong to say that no 
kind of rationalisation can be taken 
up in one industry merely because as 
my friend Mr. AsoKa Mehta feels, 
well, the quantum of exports that 
goes out is negligible, or, lor that 
matter, that we do not want very 
much of cloth. I quite Bgrve that we 
may not need a per capita consump­
tion of forty yards of cloth for some 
time, but I think it would be wrong 
for him to suggest that we should not 
go up from fourteen to twenty, and if 
we go up to twenty, well, the area for 
expansion is something very big, be­
cause in any per capita calculation we 
have got 360 million to calculate. One 
yard more means 360 million yards 
more.

Shri Asoka Mehta: Your handlooms 
w ill have to become power looms.

Shri T. T. Krishnamaeharl: Yes, I 
quite agree. I do not know what the 
Kanungo Committee w ill do. If I am 
allowed to go on, that is what I wUl 
do. Decentralization of weaving is a 
thing about which I agree. But cer­
tain types of weaving cannot be de­
centralized. Any type of weaving for 
purposes of export w ill have to bear 
a particular price, and we are expect­
ing to have an export trade of a thou­
sands million yards. I am afraid, 
therefore, that decentralization may 
not help, but we should do it. Even 
centralized than ours. I quite agree 
with him that we should proceed on 
those lines. I have alw ays been plead­
ing that the handloom worker should 
not be found to work with his hands 
and feet for all time to come. Some­
time or other, we should give him a 
power loom in his house, so that in­
stead of weaving eight yards, he would 
be able to weave eighteen yards. It 
is a thing on which Shri Asoka Mehta 
and I have no difference at alL Nor 
Is there any question about the de­
centralization of the weaving indus-
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in a country like U.K. is far more de- 
the pattern of the weaving industry 
try. Our future expansion must be 
in that direction.

But that does not mean that the* 
present machinery should not be re­
placed and wherever automatic machi­
nery is absolutely necessary, it should 
not be put in. That is a different 
thing. Shri Asoka Mehta and I shall 
sit down and say, let us do something 
about it, let us see that the workers 
are not thrown out in thousands, or 
in hundreds, or maybe even in fives, 
or sixes. The question of safeguard­
ing future employment is a thing: 
which we have got to take care of b y 
means of expansion. I do maintain, 
that we are on the eve of a certain 
amount of industrial expansion, which, 
would take up not merely the slack, 
but also a large percentage of those who. 
go in for employment in the future.
I shall want the co-operation of every 
section of the House in order to imple­
ment a scheme of that nature.

My hon. friend Shri Bansal quoted 
from the report of the LL.O. Committee 
on productivity. I would also like to 
read a few sentences and a few para­
graphs from it.

‘‘In the Director-Generars re­
port to the 33rd session of the 
International Labour Conference, 
the question was asked; how far 
is security compatible with maxi­
mum productivity. And the fol­
lowing answer was suggested:

If ‘security* is interpreted to 
mean security, that no worker 
will ever lose his present jo b ...”
Shri R. K. Chandhari (Gauhati): 

May I remind the hon. Minister that, 
there is a flood resolution after this?

Shri T. T. KrishBamachari: Not to­
day. I am afraid he cannot remind' 
me of something which does not exist. 

To continue the quotation,
“ ...th e two things are quite 

evidently incompatible. A  highly 
productive economy is an econo­
my which responds rapidly and 
efficiently to changes in needs 
and in the conditions of supply 
and production; in which re-
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fShri T. T. Krishnamachari] 
sources move out of industries 
and occupations where they are 
less productive into others where 
they are more productive; in 
which improved techniques ol 
production and management are 
grasped and applied as soon as 
they became known and avail­
able ;in short, a highly productive 
economy is essentially a dynamic 
economy; an economy offering 
security of continued employment 
for all workers in t h e ir  p r e M a t  
jobs, would be static in the last 
degree. If, however, ‘security* is 
interpreted to mean confidence 
that society will continue to need 
and to pay for the services of all 
who can contribute to the work 
of production and will take pains 
to make sure that those who can 
no longer be employed in their 
present jobs will be fitted to 
contribute../'

S h r i  R . K . C h a u d h o r i :  The time
'which was allotted for this resolution 
has long expired.

S h r i T. T. K r is h n a m a c h a r i :  No, it is
there up to 4-49 p .m .

*'...in other ways, then high pro­
ductivity and security are not 
merely not incompatible; security 
in this sense is a nw essary condi­
tion that makes productivity...”

I will go one step further, and quote 
'One paragraph from that book, which 
-says:

“ While unemployment relief like 
unemployment insurance is 
prim arily a matter for govern­
ments, an industry experiencing 
rapid technological progress in­
volving considerable displace­
ment of labour may, in certain 
cases, contribute to funds to be 
used in the mitigation of hard­
ship in particular cases."

I think I can say that Government 
are thinking in those directions. If I 
would suggest that way, the House 
should be with us, when we say that 
we are thinking of dealing with these 

tiases as individual units. In regard to 
the question that as far as possible.
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there is no unemployment, I am 
completely with Shri K. P. Tripathi in 
that. Where it is possible, when we 
cannot provide— as we cannot at the 
present moment— an unenjployment 
insurance of that kind, we w ill see 
whether we cannot provide some 
guarantee to the worker that he w ill 
not be left in the street, by means of 
a fund to which some kind of amortisa­
tion will be possible, by collecting a 
levy on the units which have been so 
rationalised.

Finally, in regard to the resolution, 
I must say I find it difficult to accept 
it.

A n  H o n . Member: What about
amendments?

S h r i  T. T. K r is h n a m a c h a r i :  As re­
gards amendments, I would say that 
the nearest to the Government’s point 
of view is the one moved by Mr. 
Bhagwat Jha Azad, amendment No. 6. 
This amendment, I am afraid, require^ 
a bit of touching up. I do not think 
we have any time for that kind of 
thing. But the only word that I would 
like changed— if the mover would be 
agreeable— îs in the last but one line 
where It is stated ‘providing reason­
able safeguards*. I am rather nervous 
about that last line,— as to whom It 
applies. I think ii we make it fa c i­
lities* instead of ‘safeguards', Govern­
ment will be prepared to accept that 
amendment.

S h r i  B h a g w a t  J h a  A z a d : I have no 
objection to accepting that change.

M r . C h a ir m a n : Now, to the original 
resolution moved b y Shri Punnoose, 
there are four amendments. They are: 
amendment No. 1 by Shri S. N. Das, 
amendment No. 2. by Shri Asoka 
Mehta, amendment No. 5 by l^ ri D. C. 
Sharma and amendment No. 6 b y Shri 
Bhagwat Jha Azad. I find that 
amendments Nos. 1 and 6, except with 
regard to some words, are a paraphrase 
of each other. I do not know which 
I should take. T h ey  are substitute 
resolutions; so I will put them first to 
the vote. Shri S. N. Das is not in the 
House.

S h r i T. T. K r is h n a m a c h a r i :  We can
vote down amendment No. 1.
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The original resolution is now sub­
stituted by the amended resolution that 
has been passed.
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Shri D. C, Sliarma (Hoshiarpur): Mr. 
S. N. Das has just arrived in the House.

Mr. Chairman: Does he want to press 
his amendment No. 1?

Shri S. N. Da« (Darbbanga Central): 
I do not press it.
The amendment was, by leave, with­

drawn,
Mr. Chairman: Now, I w ill read the 

amendment No. 6, which Government 
are prepared to accept.

That for the original Resolution, ttoe 
following be substituted, namely: 

*‘The House is of opinion that 
rationalisation of the Textile and 
Jute industries where it is neces­
sary in the country’s interest 
must be encouraged, but the 
implementation o£ such schemes 
should be so regulated as to cause 
the least amount of displacement 
of labour in these industries, pro­
viding reasonable faciUties for the 
employment of such displaced 
labour.’*
Shii K. K . Basu: Not 'safeguards*? 

Mr. Chairman: The hon. Mover him­
self has said that he is prepared to 
amend it in this way.

Shri K . K. Basu: Let us have a divi­
sion.

Mr. Chairman: I wHl now jnit the 
amendment to vote.

The question is:
That for the original Resolution the 

following be substituted, namely:

*The House is of opinion that 
rationalisation of the Textile and 
Jute industries where it is neces­
sary in the country’s interest must 
be encouraged, but the implementa­
tion of such schemes should be so 
regulated as to cause the least 
amoxmt of displacement of labour 

in these industries, providing 
reasonable facilities for the 
employment of such displaced 
labour.”

The motion was adopted,
Mr. Chairman: Now, the other two 

amendments get barred on orcount o f 
the passing of this amendment.

RESOLUTION RE: FIN AN CIAL AID  
TO ASSAM  FOR REPAIRING 

DAM AGES CAUSED B Y  FLOODS
Shri R. K . Chaudhttri (Gauhati): 

Mr. Chairman, I had given notice 
of this resolution which was actually 
received in ofHce on the 11th of August 
and since then a large amount of 
water has ilown down the Brahma­
putra. So, I want to make an amend­
ment in m y resolution that instead of 
one and a half crores it should be 
two and a half crores.

Mr. Chainnan: You can move the
resolution in the amended form.

Shri R. K . Chaudhorl: I beg to
move:

**This House is of opinion that 
a sum of Rupees two and a half 
crores should be immediately 
placed at the disposal of the Gov­
ernment of the State of Assam as 
aid for the purpose of repairing 
damages to public and private 
properties including roads, bridges 
and private and public buildings 
caused by the devastating floods of 
this year in the State of Assam 
and for rehabilitation of the flood- 
affected people.”

I should explain that this resolution 
has nothing to do w ith the steps which 
have to be taken for the prevention of 
erosions in future. For long-term 

measures that have to be taken, I 
had given notice of a separate resolu­
tion. In this resolution, I am only 
concerned with the repairs to the 
public and private buildings, roads 
including highways, and in order te 
rehabilitate the flood stricken people 
who have been rendered homeless.

Sir, the havoc that has been caused 
by the mighty river Brahmaputra i» 
beyond description and admits of no 
exaggeration.

Mr. Chairman; It is now time for
the H ouse to rise.

The Lok Sabha then adjourned till 
Eleven of the Clock on Saturday, the
nth Sfp#rmbtr, t9H.




